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MR. CHAIRMAN: Please, Mr. Bhupesh
Gupta. Mr. Amolakh Chand.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1958—
continued

SHRI AMOLAKH CHAND: Mr. Chairman,
it is with a genuine and real feeling of grief
and sorrow and pain that I rise to support the
Bill which is for consideration before this
House.

[MR. DEPUTY CHAIRMAN in the Chair.]

I do not only belong to the city of Banaras, but
I have got all that I have today by being in that
institution. For six years, from the year 1923 to
1929, when the revered Mahamana Pandit
Madan Mohan Malaviya was the Vice-
Chancellor, T recollect the love and affection
which the University teachers and the Vice-
Chancellors used to bestow wupon the
University students. That was the practice
then. Every student had some contact with
every professor and the Head of the
Department' and the Principal. Now, Sir, it was
so even in the case of those day scholars who
were not residing within the campus of the
University. I am also one of those who, having
left the University, have never participated in
this University's politics or anything of the
sort, and I have no desire even today to do any
such thing. My approach to this Bill, therefore,
is—I would respectfully submit before the
House—a disinterested unprejudiced
approach, and it is from the point of view of a
layman living in the city of Banaras that I have
been reading the Report which has been
submitted by the Mudaliar Committee. As I
have already indicated, I am supporting the
action that has been taken by the Government.
I would probably have avoided and would not
have been tempted to go through the Mudaliar
Committee Report, but what I found yesterday
was that even learned
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Vice-Chancellors like Dr. Kane have got an
impression that whatever is written in the
Mudaliar Committee iveport is me truui, uie
whole truth and nothing but the truth, except
that there may be some exaggerations here or
there. It is with pain that I refer to this
Committee. This Committee was appointed in
July 1957 with five eminent persons of India.
We know what a five-person committee means.
The whole system of ancient panchayats had
been drawn from wise persons, independent
persons who looked into things. In fact, they
were no less than the Panch Parameshwar. I do
not know whether in the city of Banaras, they
went to gain darshan of Viswanathji, when they
had no idea to enter even the campus of the
University. What they did and what we know
about it is that they sat at Nadesar House. Some
members were present on some days; some
were absent on some days and the Vice-
Chancellor was the person who was
representing the University before that
Committee. Now, Sir, I have tried to understand
with all compassion and sympathy as to how
these five persons could' come to such a
conclusion. If you see with the experience
which we have of the committees that are
appointed, we always find that there is some
secretariat provided for the committee. Here, if
you see page | of the Report, what do you find?
You find: "The following be appointed to
enquire into and report on the said matters
relating to the University." You find only five
names. If you sec any report which has been
published, or which has been submitted to the
Government, you will find in the end an
acknowledgement of the services of the
secretariat, th' secretary and other persons who
have co-operated with the committee. I' wanted
to find something like that in this Report but I
could not lay my hands on it.

SHRIT. PANDE (Uttar Pradesh): The
Vice-Chancellor was there.

SHRI AMOLAKH CHAND: I know the
Vice-Chancellor was there. Ii
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would like the House to look into the
document of this Committee. He was acting as
the Secretary of the Committee. That is why [
have begun like this. Let us come to paragraph
3. What do we find there? The Committee had
given some date. As the time is very short, I
would not like to go into details, but I would
like to convince the House that all that has
been done has tarnished the name of the great
University, has put us all to shame, and that is
not because the Government is going to take
this action. We are proud, at least I am one of
those who feel that this was a proper occasion
when an Ordinance should have been issued,
and probably to maintain the discipline in the
University among the students and the
teachers it is necessary that more serious steps
may be taken. I am proud of that action. But,
Sir, I hang my head in shame, being an ex-
student of that University, that such a
document was published. What I was pointing
out was there was not sufficient time. The
memoranda could not be sent and all that. And
what do we/ find in the end? As the time was
inadequate the time was extended. In addition
to the several letters sent, the Vice-Chancellor
was also requested to.notify that the
Committee would be glad to receive any
memoranda and would consider any requests
for interview. That is why I was submitting,
Sir, all these inaccuracies, errors of fact, non-
shifting of evidence, and so on would not have
happened if there had been an efficient
secretariat attached to this Committee.

Now, Sir, what do we find? We find in
para. 5 "that the Committee arranged to hear
evidence in three places: Banaras, Madras and
Delhi ... in addition to representatives of
unions, etc. etc., some prominent citizens of
Banaras and such other persons as wished to
give their views gave evidence." I have gone
through the list of witnesses who appeared
before the Committee. I have been born and
brought up in the City of Banaras. I know who
are the persons prominent there, and any
person
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coming from the U.P. does know who
are the prominent citizens of Banaras.
But what do we find? Not even the
respectable  citizens who  were not
attached to the University ~ were
called. Whether they are Members of
the State Legislature or Members of
Parliament, was any one of them
contacted by  this  Committee to
enquire and to find out what the
actual difficulties were in the adminis
tration of the  University? Sir, 1
would go a step further. I do know
that the hon. Minister of Education
does know the Education Minister of
the U.P. Does he know or does he
not  know—the  Enquiry  Committee
might not  have  known—that he
happens to be a citizen of Banaras? I
mean Pandit Kamalapathi Tripathi,
the present Education Minister of the
UP. We find in this Report that the
State Government also contributes
something towards the University,
and the contribution of the State
Government, in the year 1957-58 was
non-recurring  Rs.  1,72,498 and
recurring Rs. 2,98,250. This figure may not be
impressive, but my learned friends, the Vice-
Chancellors and ex-Vice-Chancellors, in the
House, will agree that it was the duty of the
State Government to provide more colleges,
and that they would not have allowed a change
in the character of the University which was a
residential University. Do those hon. Members
who have argued thus know how many degree
colleges there are in the City of Banaras? Is it
not provided in the Banaras Hindu University
Act that the campus of the University will be
extended to a radius of fifteen miles? Where
are these colleges to be affiliated? Only
recently we heard about the Gorakh-pur
University. It has been suggested in the Report
that now colleges may be affiliated to the
Gorakhpur University. I know that the Queens
College of Banaras was affiliated to the
Allahabad  University till the Montford
Reforms came, and thereafter it became only
an intermediate college. Now that has been
again turned into a Sanskrit University with
Vlce-Chancellors and all that.



2837

[Shri Aiaolakh Chand.]

Sir, what [ was submitting was that a proper
enquiry was not made. A fair and impartial
enquiry was not made. The whole Report gives
an impression that an only one-sided case was
put. Sir, as Dr. Kane was telling, that he had
received a pamphlet from Professor Mukut
Behari Lai, witness No. 8, there have been lot
of other pamphlets. I have got one or two. I did
not care to get more or to know more about
these things, because after reading one or two
pamphlets and knowing things as they are, it
does appear that the whole Report is not very
fair. (Interruption) I do not want to use
adjectives indiscriminately because I know
that what we say here is going to have
repercussions on the education that is going on
in the Banaras Hindu University. Therefore,
Sir, I want to speak with great restraint. When
I submit that the Report is not fair, I had no
mind to speak on the Report for the very
simple reason that persons knew that there was
sufficient discussion, but when I found that
even learned persons are misled, I thought it
was proper that I should present these things
before the House.

Now, Sir, I come to paragraph 8, and that is
about the present Vice-Chancellor. I had no
intention to say anything about the Vice-
Chancellors; they are big persons; but the way
in which the name of Dr. Jha was included to
be recommended to the Visitor is rather
surprising. I refer to the speech of Dr. C. P.
Ramaswami Aiyar where he says on the 8th
April 1956:

"Very soon after I sent my letter to the
Visitor I had contact with the President of
India who is the Visitor of this University, and
with the Ministry of Education, and I feel that
I could take this House into confidence when 1
mention that the persons contacted in the
Ministry of Education suggested the name of
Dr. V. S. Jha as the person who may be
selected as the Vice-Chancellor. It so happens
that I hav never met the gentleman
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before and I have never known him. So I have
absolutely no knowledge of what is the
background for the nomination of Dr. V. S.
Jha. But I may mention that persons in the
Ministry of Education seem to be very highly
impressed of him and consider that he is very
highly suitable." He may be very suitable, Sir,
but how many votes did he get? Anyway, I am
not at all concerned with it. I know and I have
heard something about Dr. Jha. He is a very
respectable man and a very social man. He
happens to be one of the sons of the Principal
of the Banaras Hindu University Training
College. I have had the privilege of knowing
his father very well—the late Rai Bahadur
Lajja Shankar Jha.

SHRI H. N. KUNZRU (Uttar Pradesh): He
is living.

SHRI AMOLAKH CHAND: 1 am very
sorry. Somebody told me like this, I have very
great respect for him for the very simple
reason that I had the occasion to see him very
closely.

Anyway, that is not the point. The point is
whether there was interference and
manipulation. When they are mentioned in
this Report, I would like that a proper
perspective should have been taken.

I would like to bring another important
point before the House which .deals with the
students. 1 know there are people here who
have worked in committees and committees
and I would like to know if any of those
honourable persons would be able to endorse
the whole Report and sign such a Report. I
pointed out what the difficulty was. Had there
been any secretariat, then, there would have
been a draft of the Report; it would have been
circulated to the members, they would have
rewritten the whole thing. What do we find
here in paragraph 30? They say that the
Divisional Commissioner has said about the
acts of indiscipline.
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"He has referred in his memorandum to
students visiting houses iand lodges of
disrepute and to certain students being
associated with these."

I do not know what they mean by this. Do
they mean that the students of the Banaras
Hindu University were running these
brothels? Or what were they doing? I know
something about that and I do not want that
such dirty things should come before the
House.

I was surprised yesterday when two
very respectable persons, who were very
brilliant students of the Banaras Hindu
University and who were not at all examined,
have been condemned. I refer to Justice
Balaram Upadhyaya and to the Advocate-
General of Uttar Pradesh, Shri Kan-haiyalal
Mishra. I know them for years and years from
the University itself. They are the most
brilliant people which Eastern U.P. has pro-
duced. But now, what has been said about
them? 1 thought Mr. Sapru who knows them
both very intimately at
Allahabad...........ccccoveeeee. (Interruption.)
They are your intimate friends, I know.' Then,
was it not a courtesy to know about a person
and then write something about him—a man
who holds the position of the Judge or a man
who holds the position of the Advocate-
General of a State and both of whom are ex-
students of the Banaras Hindu University? I
leave it to the judgment of .

(Time bell rings.)

MR. DEPUTY CHAIRMAN: Please wind
up.

SHRT AMOLAKH CHAND: I am winding
up.

As you are asking me to wind up, I would
not go into the details of the *case. But if you
permit me, I would say that I can prove to the
hUt that more than 50 per cent, of the infor-
mation on which this Report has been based is
not correct. But as regards the general
feature, the general
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scheme, for the administration of the Banaras
Hindu University, I wish that there should be
a trial given to this. This is a temporary Act. |
am sure the hon. Minister would like to bring
in, as soon as possible, a comprehensive
measure and get it referred to a Select
Committee. I might remind the hon. Minister
that this House was pleased to name the late
Maulana Abul Kalam Azad as a member in
regard to the Children's Bill on which the hon.
Minister was also a member. There is no bar
that a Member of another House—a Minis-
ter—may not join that Committee. Hi> may
not vote. I refer to Article 88.

MR. DEPUTY CHAIRMAN: That will do,
Mr. Amolakh Chand.

SHRI AMOLAKH CHAND: One or two
minutes.

MRr. DEPUTY CHAIRMAN: You have
taken seven minutes. If every Member takes

time like this, I am afraid many Members will
not be able to speak.

SHRI AMOLAKH CHAND: 1 want only
one minute more.

SHrI B. B. SHARMA (Uttar Pradesh) :
What he is saying is informative. Let him
say.

MRr. DEPUTY CHAIRMAN:
is limited, Mr. Sharma. If all the
U.P. Members must have a  chance,
j then there must be a restriction on

Time

time.

SHRI AMOLAKH CHAND: Pleas* give

me one minute. I will say about the students
and the teachers.

MRr. DEPUTY CHAIRMAN: You have
already taken seven minutes. Please wind up.

SHRI AMOLAKH CHAND: As a Member of
this House, I am proud that four of our
Members are on th« Executive Committee of
the University. Yesterday, a point was made —
and [ think that it is acceptable to all I —that all
political parties made it
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[Shri Amolakh Chand.] clear that they had
nothing to do with the things that were going
on in the Banaras Hindu University. Let us
make an appeal to those boys and girls to
come and join those colleges where their
parents have sent them and ask them in the
name of this House to work and get their
minds healthily geared. At the same time, let
us appeal that the Government of India will
sympathetically look into their grievances and
see that a Principal is appointed to the
Ayurvedic College and that the whole strike is
finished. To all those who are not functioning
—either the Principal or the Vice-Chancellor
or the Pro-Vice-Chancellor or the Registrar—
let us make a request and appeal to the good
sense of all the boys and the parties, let the
University function in a proper way so that it
may be able to produce better boys and girls
for the future of India and let the dream of the
late Malaviya mature. Thank you.

SHrr H. N. KUNZRU: Mr. Deputy
Chairman, I should like to begin by paying a
tribute to the high sense of duty of the
teachers of the Banaras Hindu University who
have carried on their work in somewhat
difficult circumstances. It is their sense of
discipline and duty that has been an example
to those students in these difficult days. The
morale of the teachers is high and they have
consistently conducted themselves in such a
way as to raise the dignity of the University. I
must also, Sir, express my appreciation of the
attitude of the vast majority of the students of
this University. They have shown a sense of
discipline and a regard for their University
which deserve a word of recognition from the
House. They are regularly attending to their
studies and the classes are going on in spite of
the efforts made to create excitement amongst
them.

Sir, I shall give some example of the way
in which both the teachers and the  students
have conducted
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[ themselves in trying  circumstances.
I Some time ago, a hunger-strike was

undertaken by a student of the Law College.
How did the students of the Banaras Hindu
University react? I have copies of the
resolution passed by the students of the
Mining and Metallurgical College, by the
students of the College of Agriculture resident
in the Radhakrishnan Hostel and by the
students of the Department of Pharmaceutics.
The resolution passed by the students of the
College of Agriculture who are living in the
Radhakrishnan Hostel says:

"This meeting of the students of the
College of Agriculture resident in the
Radhakrishnan Hostel has learnt with deep
concern that some students of this
University ljave organised a hunger-strike
by Shri Shiv Nath Tiwari of the Law Col-
lege to protest against the Banaras Hindu
University Ordinance passed by the
President of India and the Mudaliar
Committee Report. Without expressing any
opinion on the-Report and the Ordinance,
we feel very strongly that this move by a
small minority of students is calculated to
disturb the peace and the academic
atmosphere of the University and inflict
needless suffering on the large majority of
students who are sure to pursue their studies
unhampered by such disturbances. The
inmates of this hostel condemn unreservedly
this move of hunger strike."

1 PM.

The resolutions passed by the students of
the other institutions mentioned by me are on
the same lines. I, therefore, need not read
them out. I should only like to read out a sen-
tence from the resolution passed by the
students of the Department of Pharmaceutics.
They say:

"Without going into the merits or the
demerits of the Mudaliar Committee's
Report, we feel that such: an act ..."
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—that is, an act of the kind mentioned Iin the
previous resolution—

". . .on the part of the students is not only
unjustified but also very much unlike
educated citizens of a democratic nation
and we are afraid this might bring a bad
name to the student community in general
and the University in particular".

I am sure, Sir, that everyone will appreciate
the courage with which the students acted in
the face of a threatened hunger strike. They re-
fused to get excited and continued actually to
pursue their studies. Sir, there is a hunger
strike still going on. This has been undertaken
by another student but a large body of
students, whatever their views about the
Mudaliar Committee, realising that the entire
future of the University is at stake, have
refused to allow themselves to be misled by
those who wanted to bring the good name of
the University into disrepute. Sir, they have
shown a regard for the dignity and
rehabilitation of Mala-viyaji's University
which is above praise.

Sir, I should like to refer to another point
also before I deal with points relating to
yesterday. The teachers and the students are
pained by certain remarks made by the
Mudaliar Committee. A great deal has been
said about the phrase "the Eastern Group" by
several speakers. 1 shall not, therefore,
consider myself justified in referring to it. I
shall only say that I regret as much as other
hon. Members that a phrase lending itself to so
much misconstruction should have been used
by the Committee when it had no desire to
condemn either all the teachers or all the
students. In fact, it recognises the praiseworthy
attitude of the majority of the teachers and the
students. As regards the remark about the
students going to brothels, well, this again, is
somewhat un-
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guarded and everyone acquainted with the
students of the Hindu University will say that
in general they are as upright and honourable
as the students of any other University.
Though I have said this, I feel sure that it was
not the intention of the members of the
Committee to tar all students with the same
brush. They have brought certain facts that
came to their notice to light but that did not
imply a condemnation of the entire body of
students of the Hindu University.

(Amendment) BiU, iaoo

I should also like to refer to the inadequate
appreciation of Acharya Narendra Deva's
work as Vice-Chancellor of the Banaras
Hindu University. I was a member of the Exe-
cutive Council while he was the Vice-
Chancellor and I know the difficulties that he
had to contend against in the discharge of his
duties. It is a matter of ordinary knowledge in
Banaras that he considerably improved the
discipline in the University and gave it a tone
which it had not possessed for some years.

Sir, I have already said a word in praise of
the students of the Hindu University generally
but I fear that I «annot include the students of
the Ayurvedic College among those to whom I
have paid a tribute. These students have
certain grievances which were referred to
yesterday by some speakers. They have a body
which calls itself, "The Banaras Hindu
University Students' Action Committee". This
body has put forward six demands, two of
which relate to the Ayurvedic College and the
degrees of the Ayurvedic College. They are:

(1) appointment of a permanent
Principal for the College of
Ayurveda having expert knowledge
of modern medicine and Ayurveda,
and

@

recognition of the degree of the
College of Ayurveda.
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[Shri H. N. Kunzru.] As regards the first
point, the Selection Committee recommended
a particular person for appointment. The
Executive Council of the University approved
of the selection and the Vice-Chancellor has
made every effort to secure the services of this
person for the University but some thing or
the other has happened and he has not been
able to take up the appointment that the
University wants to offer to him. I understand
that he is not willing to take up the
Principalship of the Ayurvedic College. More
light ought to be shed on this point than has
been shed so far and I hope that the Minister
in-charge of the Bill will make it a point to
place all the facts on this point before us so
that both the public and the students of the
College may know what the exact position is.
However, the grievances of the students in this
matter, [ think, deserve sympathetic
consideration. They ought to have a Principal
who will be sympathetic to them and, at the
same time, be an efficient surgeon.

As regards the recognition of the degree of
the College of Ayurveda, I do not know what
exactly is meant. If it is desired that this
degree should be recognised as equal to the
M.B.B.S. degree, I wonder whether the Indian
Medical Council will agree to it. But in any
case, I should like to know what consideration
this demand has received from the authorities.
Has it been considered? If so, at what stage
does the matter rest?

Dr. R. B. GOUR. May I inform the hon.
Member that just this morning, I have
received a letter from the Health Ministry that
this question cannot be considered because
the Indian Medical Council does not want to
discuss this type of a question.

SHRI H. N. KUNZRU: What?

Dr. R. B. GOUR: The Consultative
Committee of the Health Ministry in response
to my query has, in a memorandum, stated
that the Indian Medi-
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cal Council has never thought of recognising
such a degree.

SHRI H. N. KUNZRU: Sir, I have already
referred to the body which calls itself "The
Students' Action Committee" and I have read
out two of their demands. They made four
more demands and they are:

(1) Restoration of the
autonomy.

(2) Withdrawal of the Mudaliar
Committee's Report and the
Ordinance.

(3) The institution of an open judicial
enquiry into the charge of moral
turpitude; and

(4) Removal of the present Vice-
Chancellor in case he fails to
contradict and condemn the portions
of the Mudaliar Committee's Report
which are based on wrong facts and
wherein the students and the
teachers in general, have been
scandalised.

University's

Sir, we can see that when this Bill Is
passed, it cannot be expected that the
Mudaliar Committee's Report will be
withdrawn, Or that anything will be done to
give satisfaction to the students on this point.
I am full of praise for the attitude of that large
body of students of the University who, what-
ever their feelings with regard to the Mudaliar
Committee's Report might have been, decided
themselves and counselled their fellow-
students to observe self-restraint and to
remember that if they did not attend to their
studies and keep up the reputation of their
University, their interests would be
permanently injured.

Sir, I have read out these demands to the
House now so that the House might know
what their character is and who are the
students that we have to deal with in
connection with what is going on in the Hindu
University. Though I have recognised that the
students of the Ayurvedic College have a
genuine grievance, I cannot admit that they
have, therefore, a right to adopt any method,
to draw public
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attention—the attention of the public and of
the Government—to their demands. I think
their attitude to which reference was made
yesterday cannot be approved of by anybody
here. Indeed, it must be condemned, both in
their own interests and in those of the
University.

My hon. friend, Dr. Raj Bahadur Gour,
referred to the demands of the students of the
Ayurvedic College yesterday, but never said a
word to show his disapproval of the manner in
which they were acting. Consider the attitude
of the students on the one side, the self-control
that they have exercised and the courage that
they have shown in condemning those who
want to bring about hunger-strikes and to
create excitement in the University, and the
attitude of some Members of this House,
particularly my hon. friend Dr. Raj Bahadur
Gour, who went to Banaras recently in regard
to this matter. Sir, my hon. friend, Prof.
Wadia, yesterday referred to the . . .

Dr. R. B. GOUR: You are worried about
the consequences, while I am worried about
the causes.

SHRI H. N. KUNZRU: My hon. friend. I am
afraid, when speaking yesterday, did not bear
in mind that we were discussing the affairs of
one of the premier educational institutions of
India. He could not resist the temptation of
dealing with this matter as if it were a
political affair.

My hon. friend, Prof. Wadia, referred
yesterday to the picketing of the house of the
Pro-Vice Chancellor and that of the Registrar
by the students. He also referred to their
demand that the Vice-Chancellor should not
return to the University. Can anybody with
the interests of students at heart, who cares at
all for education or for discipline or for the
progress of the Banaras Hindu University ever
overlook this attitude, the students of the
Ayurvedic College wanting to cut off the
telephone lines of the Registrar, the Pro-Vice-
Chancellor and then the Proctor and
surrounding the Registrar's
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office? Whatever the Mudaliar Committee
may have written, is this to be overlooked? Is
this not to be explicitly condemned? Is there
any justification for this attitude? I cannot
see, Sir, any reason for the continuance of
this state of things.

Sir, a great deal has been said about the
Mudaliar Committee's Report and the
agitation that has been carried on against it. I
should like to read out the last paragraph in
this Report which is given the heading—
Epilogue. It runs as follows:

"It is not surprising even before steps
were taken to draw up the report, there
should have been representations, made to
the President and an agitation should have
been set up regarding the composition of
the Committee, the manner in which the
proceedings were conducted, the defects in
regard to selection of witnesses and the
receipt of memoranda, etc."

These are the things, Sir, to which many of
the Members here referred.

"We are not surprised at the insinuation
that the Committee has been guided by the
Vice-Chancellor and others connected with
the University that persons were prevented
from expressing their views. Nor is it a
matter of surprise that a certain number of
persons should have been asked to send to
us or to the Visitor complaints about the
Vice-Chancellor and others and about the
whole procedure of this Committee. From
our inside knowledge of the working of this
University, we feel that these manoeuvres
and these doubtful methods of prejudicing
the report even before it has been published
have been involved because of the fear
entertained by those who are largely
responsible for the present state of affairs
that their part in the deterioration of the
University would be taken serious notice
Ofﬂ

Sir, I have read this out in order that it may
not be necessary for me to deal with the
allegations that have
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[Shri H. N. Kunzru.] been made by several
hon. Members with regard to the matters
mentioned in this extract. Anyone who reads
this extract will know the character of the
criticism that has been levelled against the
Mudaliar Committee's Report.

Sir, Dr. Raj Bahadur Gour suggested
yesterady that in order to restore normalcy in
the Banaras Hindu University, the Vice-
Chancellor should resign. Sir, while Dr. Raj
Bahadur Gour condemns the Vice-Chancellor,
there are others who have borne testimony to
his worth, men like Pandit Igbal Narayan
Gurtu, Shri Achhut Patwardhan, Shri Rajaram
Shastri, Shri Rohit Mehta and others. What
have they said? After referring to what the
Prime Minister had said in the Lok Sabha
regarding courage and integrity, they say:

"He has courageously borne the attack of
the demonstrators and has, in spite of
severe provocations, kept his balance of
mind. We would like to express our sense
of appreciation of the way in which the
Vice-Chancellor and other officers of the
University have faced the situation. They
have prevented the situation from taking an
ugly turn by bearing all attacks with a
grand sense of courage."

Sir, this paragraph the P.T.I, did not think
fit to wire when it wired the substance of the
other paragraphs of the statement. Now here is
the testimony of people who have no reason to
be prejudiced in favour of or against the Vice-
Chancellor.

Again, Sir, let us consider what the Vice-
Chancellor's resignation would involve. It is
thought by some people here that it would be
a simple matter, one officer would make way
for another, but I am sure that their experience
of life enables them to realise that the
resignation of the Vice-Chan-ce'lor would
have far-reaching consequences. What would
his resignation mean, Sir? It would mean that
the Pro-Vice-Chancellor and the Treasurer
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against whom also an agitation is going on,
will have to resign, and it may be, Sir, that
later on the Registrar may be compelled to
resign. Now, Sir, if this happens, if none of
the responsible officers of the University is
left, what will the Reviewing Committee do?
If you want that the provision relating to the
Reviewing Committee should be deleted from
the Bill, say so clearly. But you cannot achi-
eve your purpose in this indirect manner.

SHrRI B. B. SHARMA: Will the the
Reviewing Committee review the cases of the
opposition group people also?

SHrRI H. N. KUNZRU: My hon. friend
should read the clause relating to the
Reviewing Committee as amended by the
Select Committee. Shri Raj Bahadur yesterday
also said that while he knew that there was a
pressure group in the University he must also
point out- that there was another pressure
group formed by the Vice-Chancellor.
Suppose my hon. friend is the Principal of a
college and some teachers band themselves
together in such a way as to lower the
discipline and prestige of the college, will it
be his duty or not in these circumstances to
speak to the other teachers, to point out to
them what their duty requires under these
circumstances? And to save the reputation of
his college it will clearly be his duty to act in
this manner. Can the Vice-Chancellor be
regarded as the head of another party because
he has persuaded a large body of teachers to
act in a way consistent with the best interests
of the University and can the demand
justifiably be made for his removal on the
ground that he is also the leader of a party?
Sir, the Vice-Chancellor would have failed in
his duty if he had not met the teachers and the
students, tried to raise their morale and to
impress on them their duty at this juncture. |
have nothing but praise for him for having
carried out this difficult duty, and the success
that has attended his efforts is his best reward.



2851

Sir, there is only one other point
that I should like to refer before 1 sit

down, and that is the provision relat
ing to the Reviewing Committee in
the Bill before wus. Sir, [ greatly
regret that the amendment made by
the Select Committee has been
accepted by  Government. There are
two reasons why I do not approve
>of this amendment. It is possible,
under the Bill as amended, as
pointed out by the Education Minis
ter, that the very people on account

of whose conduct an Enquiry Com
mittee had been appointed, may bring
complaints  against the  Vice-
Chancellor, and  when they are
received by the Executive Council it
will have no right to comment on
them. Its only duty will, be to
forward them to the Solicitor-
General. Now, Sir, is this amend
ment likely to conduce to the main
tenance of discipline? Is it likely
to encourage that large body of tea
chers and students who have stood
by the University and who have had
the courage to face the possibility of
undergoing odium by condemning
hunger-strikes? What was  the
'Government thinking of when it accepted this
provision? Now, Sir, consider the introduction
of the Solicitor-General in the provision
relating to the Reviewing Committee. What
has the Solicitor-General to do, Sir?
References to him will only mean more delay
when it ought to be *our duty to expedite the
settlement +of all matters which have to be
placed before the Reviewing Committee, as
much as possible.

Sir, I have heard a great deal about the
autonomy of the university. We have all. Sir,
in our own way, I mean those of us who
belong to iny university, have tried to resist
Government interference in it affairs. I am
connected with more than one university and |
remember no occasion when I did not do all I
could to prevent any encroachment on the
rights of the Executive Council of the
University in administrative matters. But the
autonomy of the University :must be used
wisely. Ifitis not
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wisely used, if there are complaints against it,
an enquiry will have to be made into its affairs.
Well, an enquiry was made, Sir, into the
affairs of a university with which I have been
connected for forty years, the Allahabad
University; I mean the character of the report
of an Enquiry Committee will depend entirely
on the manner in which the autonomy has been
used. If it has been flagrantly abused, if it has
been taken advantage of to mislead the
students and to create conditions in the
university to compel one Vice-Chancellor after
another to lay down his duties in disgust, then
it is not autonomy but autocracy of those who
by gathering a few people round them are able
to create conditions in which neither
administration nor academic work can be
properly carried on. And in these
circumstances it was the duty of the
Government to take adequate measures to curb
the power of some people to do mischief. I am
glad, Sir, therefore that this Bill has been
brought forward and I give it
nothwithstanding the change made in the
clause relating to the Reviewing Committee,
my full support but I hope that the Bill which
will comprehensively amend the Banaras
Hindu University Act will soon come before
us so that this temporary state of things may
come to an end as quickly as possible.

MR. DEPUTY CHAIRMAN: Mr. B. B.

SHARMA. Fifteen minutes.

st aw fagrdt mat : swamfa
wgIEd, IR FATE | A (A% A A
AT FEATE A AT 1 A L FFATY
& FTHT AT G H A AE HEAT |

vgeT ara a7 i afz g e
s ¥ gfEE A Ay § a7 I9F A
AR F14 § | U A fe9% A—urafw
7z Famafram=m soa gom #@17 g
fia qft-—2eu¢ 7% &7 iz § A
98y e 7 grrar xfagrr &= feam )
A1 faumr 57 79 a7 41 39 faaw
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[ 7w fazrér ami)

W At @17 7 faar gur g fF war =0
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f afe wi 397 e Fg g N m g,
Tt A wrlemmy =0 & a7 g 7 | gan
FT% AART G 8 (5 99 T oY fewiiar
ZIF G917 A AT TA F AT, AR
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T Hro dTo TTHAETHT WAL = T4
3y aw weEfer Fifra 7 fam
ATHT FT wEara o e gare aqa
AET-ATAAT [EET FT AT A FH
gt famr o 1 soar faed o Fe i
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fr foer B & Toes  Saarafemi
g= g af g |

o »fmdt @ AR (A
Saw) : A wT W@ § gagmdr ?

soaw fagrto mal ;. qar A
NTE ) -
These are:

1. Dr. Gopal Tripathi, Principal,
College of Technology, President of
Teachers Association;

2. Dr. Daya Swarup, Principal,
College of Mining and Metallurgy;

3. Dr. Ram Dev Misra, Head of
the Department of Botany;

4. Dr. Virendra Kumar, Lecturer,
Ayurveda College;

5. Dr. V. S. Dubey, Honorary
University Professor of Geology;

6. Professor  Radhey Shyam
Sharma, College of Technology;

7. Shri Gauri Shankar Tiwari,
College of Technology, and

8. Dr. Jagdish Sharma, Librarian,
Banaras Hindu University.

SHRINAWAB SINGH CHAUHAN
(Uttar Pradesh): Did they belong to Eastern
U.P.?

SHRI B. B. SHARMA: That is very difficult
to say. But every evil-monger resides in
Eastern U.P. including that venerable
gentleman known as Shri Raj Narain Singh,
whose name so prominently figured in the
discussion this morning. That is a poor area
and men cannot go to public schools. These
big guns, whether they reside in Banaras or
whether they reside outside, have no
sympathy with poor men or poor students
whom the Mudaliar Committee so violently
attacks. Here I would like to read a little

portion of it. It is said:

"Of greater significance is the fact that
this University has come to be looked upon
by the student com-
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[Shri B. B. Sharma:] munity of Uttar Pradesh
in particular and parts of Bihar as a University
to which admission should be guaranteed for
all students who wish to join the University.
The result has been that at the time of
admission, a great deal of pressure is exercised
on the University authorities to increase the
number of admissions, to admit candidates who
may not come up to the standards prescribed,
and so on and so forth."

FEA FT AHATT 9% ¢ [F g2 0% . . .
(Time bell rings.)
weg! AT &, AT I 4T Seal
iz 20§, 31 fawz T fifwr
Mg, DEPUTY CHAIRMAN: I am

sorry there are only two hours and
fifteen minutes more.

ot ww fagrdt wwb: F 57 faae

W9z AT E 1 A7 W oY aw e
q1 |
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Frfarg |

At a7 faarft amt @ ww 7 A9
$ 4 F & gA1 & FFO o o7 7,
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the University. 378 30 go 7o & &,
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i
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St faafer & g pe-ard e g4
Tar & At ag fadifzow 413 & 82— a9
THtaz &, asr #ifzfese 3941 g%
ATZT & T §, 9 gHIfae §, 4% w1-
foma & | @gr &1 g7 Far ST ¥
Hindu University is depleted and

deserted.  ZHTY ATaw e
= D 1 N - | L |

wire g1 wE 3T Ay am
FIETITE L FTH A F Forfeew
AT AT AET HET F, AZ T4 HyAr 2
wa Ht T et &1 A oA
# oo fpefr e & v Feafeg aam
T & 1wt aag feear @1 fram
fr foed Sear e 4 fad & 3—
7zt 41 99T 97 §Z FFA F——F FEAr
g wdqr, warea: faeger s, fae,
A AT g5 F |

DRr. ANUP SINGH (Punjab): Mr. Deputy
Chairman, Sir, I am in agreement with the
general provisions of the Bill. (Interruption)
Sir, I would like to make one or two
particular
genefanscUiOliS, iiiSu ciuOUi nie j.i>cpOrt
itself about which a great deal has been said.
But one of the documents that has been
distributed to us by Prof. Mukut Behari Lai, I
think, deserves consideration. He is a man of
eminence and a great scholar, and I think in
presenting this pamphlet he has displayed a
good deal of discretion and restraint. I would
like to quote just a few lines. First he says
about the Report that the Committee was
hardly justified in casting aspersions on the
national character of the University. Sir, I am
inclined to agree with him. The time does not
permit me to go into any detailed discussion.
Later on, he says that:—

"It is true that a certain pressure group
has been trying for many years to give such
a shape to the University as was detrimental
to its interests and could not be approved by
the Mudaliar Committee.
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But it will not be proper to hold it |
responsible for all of what it is | accused in
the report."

There again, Sir, I fully agree with him.
There is one more quotation. He says:

"The Mudaliar Committee is hardly
justified in alleging that 'in the Banaras
Hindu University only particular types of
persons from certain geographical areas
have any echance to be appointed as
teachers.! More than three-fourth of
teachers of professors' grade appointed in
the University in the last seven years
belong neither to the pressure group nor to
the Eastern Dirtricts of Uttar Pradesh
referred to in the Report as particular
geographical areas."

There is enough material, Sir, in this pamnblpt
to indicate that the report has not been
altogether fair and that it was one-sided. But
having said this I fully support the Bill
because I feel that the conditions in the
Banaras Hindu University had been deteriorat-
ing, and I think the Ministry perhaps should
have taken some steps much earlier. But
uniortunately it is the habit of many of our
Ministries that only when they are confronted
with a crisis, they rush and improvise some
solutions. Now the mere fact that so many
eminent Vice-Chancellors were compelled
more or less to resign one after the other is
enough to show that things have not been
going on all right there. There is a speech by
Dr. Radhakrishnan in which, white referring
to the appointment of Dr. Jha as the Vice-
Chancellor, he says that he is sure that if the
affairs of the University were favourable, he
would serve for a longer period; that means
more than three years. But he resigned after
ten months. Later on Shri Aiyar says that a
certain group has been trying to win their
already lost battle through vilifications, false
propaganda and misrepresentations. And there
are many other quotations from different
Vice-Chancellors to show that they were
rather disturbed
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Now, Sir, as for the Bill itself, I have one or
two remarks to make. I apprehend that this
rather forced intervention may necessitate a
longer interference in the affairs of the
University. 1 do feel that when a
comprehensive Bill comes, it would be
possible to restore the normal autonomy of the
University. I personally feel that we should re-
examine the whole proposition whether it is
desirable for the Central Government to have
any direct say in any of the Universities. I am
not quite sure whether it is advisable, I think
we will have to re-examine the question. I do
not say that the Central Government is not
competent, but it has so many things to do that
I think it would be well-advised to leave the
affairs of the universities in the hands of the
local people and restore their autonomy. I
think that some of the things that are going on
in other universities also are not very happy.
Some of us have been receiving reports of a
very disturbing nature, and I do hope that the
Ministry of Education will take some steps to
find out what

Q-vo/rflTr i<? rtnjtirt ri-r\ i*\  AlifMrl, T AR
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hope that we will not be confronted with
another startling report when things really go
too far. I do not wish at this time to go into
any of the problems that the University is
confronted with there, but I do wish to draw
the attention of the Minister of Education to
some of the things which are alleged to be
going on in Aligarh.

SHri B. B. SHARMA: Worse things
happened but nothing was done there.

Dr. ANUP SINGH: Worse things
happened, and the University is going on.

Sir, with these few remarks I would like to
extend my complete support to the Bill that
is before us.

SHrRI BHUPESH GUPTA (West Bengal):
Mr. Deputy Chairman, I rise
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[Shri Bhupesh Gupta] to speak on this
particular Bill with some measure of
diffidence, because I do not have that intimate
personal knowledge of the affairs of the
Banaras University which some of the other
hon. Members possess. Yet, Sir, as the
controversy came up before us, we took
special care to familiarise ourselves with the
recent developments, and from our group in
Parliament we sent two representatives, one
from this House and another from the other
House, to Banaras to study on the spot what
was happening there. They came and reported
to us. We summoned from there our party
members, responsible party members and
others, to meet us in Delhi and they came, and
we got some more facts from them. We had
also met other eminent men here in this city as
well as elsewhere in order to find out how
they viewed this matter. Naturally. Sir, we
approached this question objectively and with
a view to offering some suggestions for the
improvement of the state of affairs in the
University of Banaras.

I feel, Sir we will be completely
misunderstood if our point of view were taken
to be some sort of politicising the issue. There
is always a tendency on the part of hon.
Members opposite to attribute politics to
whatever we say as if they are free from all
political touches. Here it is not a question of
politics at all. In fact we have little touch with
the management of the University. We are
nowhere near the picture that way. Maybe,
some belonging to our party are supporters of
the students and some supporters of the
teachers. 1 do not know that. Therefore, Sir, I
would ask the hon. Minister not to tmderstand
what. I say from a distorted political angle just
because a Communist spokesman is speaking
on the subject.

Sir, the very first thing that I would like to say
in this connection is that j something,
according to us, is very wrong in the affairs|
of the University j
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there, and some things have been also pointed
out in the Mudaliar Committee's Report. Sir,
why Banaras? Almost all other universities are
liable to some charges, and some are not
above some suspicion in the matter of
management. | am not going into that. Sir, 1
was distressed to read this Report of the
Mudaliar Committee for two reasons. Firstly,
the authors of the Report are supposed to be
men of importance and eminence, and 1 was
at a loss to understand how such eminent
people could produce so miserable a Report. |
was a little surprised by it. Not that everything
they have said is wrong. In fact they have
stated that there are cliques and other things. 1
agree that there are cliques. But then, Sir.
many other things have been said which no
responsible man, talking about a University,
should have said in the manner in which it has
been said. Sweeping observations have been
made against the student community in the
Report, and no qualification has been made in
making such observations. I will just read out
from paragraph 30:

"One aspect of life in the University
which has been revealed by the Divisional
Commissioner is far more surprising than
any of the acts of indiscipline. He has
referred in hia memorandum to students
visiting houses and lodges of disrepute and
to certain students being associated with
these."

Such a statement is made in the Report. It is a
libel against the University of Banaras, it is a
libel against the student community, it is a
scurrilous statement which no responsible
person, no matter whoever he is, should have
at all made. Sir, I am very sorry that such a
thing was said because it is a public document
now. and something which has been said will
continue to be there. I do not know if they will
disown the statement. Then, the whole thing
was said on the basis of certain memorandum
submitted by H Divisional Commissioner.
Was he cross-examined?'
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Was his evidence put to test? Have we got the
memorandum that is spoken of here?
Nothing of the kind.

ITHE VICE-CHAIRMAN  (SHRI P. N. SAPRU)

in the Chair.]
We are called wupon to accept the
statement as it comes just because
some  Divisional =~ Commissioner  hat-
cared to say something of that nature.
We reject that kind of statement as
a scurrilous  statement. Our  student
community is a fine community. You
may have sometimes some complaint
against them, but all through history
you have seen that our students are
generally patriotic, decent, polite,
democratically-minded.  This is  what

I do not think that the Banaras
Hindu University with  such

' great traditions of patriotism is an
exception to this general rule that obtains in
our country. Why then was the Banaras
student community singled out for this vicious
and malicious vilification on the part of a
Committee or for that matter, a Divisional
Commissioner? I cannot understand it.

1 say.

Many other statements have been made
about the University and these also rouse
grave suspicions about the competence of
these people to go into these affairs. I have
understood from my enquiry that these people
did not «ven visit the University. One of them
went there; others did not. They were living
somewhere, in some hostel or in some guest
house, from where they conducted their
enquiry. They finished their job anyway. What
sort of an enquiry is this made by these people
who lived miles away from the University and
laid down the law and set-out their findings
without testing the evidence before them? I
would like to know. Many other things have
been said. I need not go into those things
because this Report, according to me, but for
some of the true statements, is not worth the
paper on which it has been written and it
should be rejected. I make it very clear that it
should be rejected.  To understand
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( that there are cliques and all that in ! the
University, we need not appoint I such a
flamboyant Committee to go there and record its
findings. This is an endorsed fact that this state
of affairs exists not only the University, but
even in the Treasury Benches of the Congress
Party. For that, you do not need an enquiry
committee.

DRr. SHRIMATI SEETA PARMA-NAND:
What about the Communist Party?

SHrRi BHUPESH GUPTA: Sir, the most
important point goes out of the purview of the
enquiry—finance. You are not asked about it.
Yet, we find that the University Grants
Commission has made a contribution of a
crore and a half or so and this University gets
this money. Is it not right for the
Committee—a Committee which one has to
take seriously—to go into the question of
finance and administration? Why do you keep
these out of the purview of the enquiry? I
would like to know.

Therefore, let us not build up a very big
case out of this Report which could not bear
examination. Place it before any committee or
group consisting of people who will deeply go
into this matter, and the entire Report will be
regarded as something which is unworthy of
the gentlemen who have produced. I cast no
reflection on them. Good men have done a
wrong thing. This is my view. I wish this was
not done. This Report has resulted in the loss
of prestige of the University at Banaras. Let
there be no mistake about it. I understand that
fewer people are getting into the University
than before because of that particular Report.
Banaras University is being talked about in a
derogatory way in very many places outside
the State of Uttar Pradesh. Why is it so? What
have they done? If something is wrong, you
put it right, but do it objectively, in a balanced
way. But there is no such approach in this
Report.
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[Shri Bhupesh Gupta]

Many suggestions have been made and we
have heard the speech of hon. Dr. Kunzru. To
him, everything is fine. Mr. Jha has got his
support. Nothing is to be said about him. He
has only praise for him. Nothing but praise.
Well, Sir, I wish I could share his feelings.
Hallelujah to the gentleman under whose
management such crises have arisen. Much
was spoken yesterday about development. And
it is surprising, when the situation was bad,
this gentleman was in Delhi, met people
spending much time. Why was it necessary?
What sort of an enducator is he who comes to
Delhi for doing a little canvassing, rather than
facing the situation there and trying to tackle
it? 1T would like to know how" long he had
been in Delhi and whom he had met, what he
had said. These are relevant questions to be
asked. I do not know Mr. Jha personally, but I
would like to know these things. What did he
do here? He did not see any of us. He saw
many others, we know. Why are we
untouchables to him? If his was a strong case,
it should be brought to us also. We are also a
part of Parliament. He went in a partisan direc-
tion. The pressure group of Banaras was
projected here to do a little pressurising. This
is what we saw. Sir, [ say very clearly that the
management is at fault. The Treasurer, the
Registrar and the Vice-Chancellor have to
answer this. What is happening? It is no use
trying to accuse the other men when things go
wrong and here, in this Parliament, it is the
Government who is answerable. We are told
that the University is under the Government
and the Education Ministry should give a
better account of its work in regard to the
University than it has so far done. Things have
gone wrong. It is said that the people of
Eastern Uttar Pradesh are responsible for this
clique. Well, I do not know that the people of
Eastern Uttar Pradesh were so bad as all that.
They are as respectable, as decent and as
honest as, I believe, the people of Western
U.P. What is the use of saying ....
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THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) : As honourable as the people of any
part of the country or any country.

SHRI BHUPESH GUPTA: Well, that is so.
But this does not seem to be the view of some
honourable men. The people of Eastern Uttar
Pradesh are being needlessly maligned. I do
not like it. I do not know what the honourable
man from Kumaon who had migrated from
Maharashtra, the tiger of the Himalayas, will
say. I did not see him roar at all. I saw him
this morning

THE DEPUTY MINISTER oF EXTERNAL
AFFAIRS (SHRIMATI LAKSHMI MENON) :
Tigers do not roar.

SHri BHUPESH GUPTA: Well, I do not
know what tigers do. Of course, they become
vegetarian, I believe. Sir, the hon. Member
has discovered that tigers are mute. That is not
right.

Therefore, let us not go into that thing.
Maybe, there may be some bad people in
Eastern U.P. Maybe, there may be some bad
people also in Western U.P. They are also
equally distributed. In that way, you cannot
find a solution to the problem. I think it is a
very justifiable demand that the Vice-
Chancellor should resign. Hon. Dr. Kunzru
may not wish so. The resignation of the Vice-
Chancellor may change the position and it will
not be necessary for the Pro-Vice-Chancellor
and others to resign. Well, I think the Regis-
trar, the Vice-Chancellor and the Treasurer
should be placed under the searchlight of an
enquiry a little bit. As far as the Vice-
Chancellor is concerned, he has mismanaged
the affairs. I am not going into the educational
accomplishments of his, because he is not
particularly known for these. But as an
administrator, he has mismanaged the whole
thing. That is the point. Why do you stick on
when you have lost the confidence of the
students and a section of the teachers? When
the people of Banaras feel that you have gone
wrong, I do not think that the Vice-Chancellor
should be foisted
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upon the University in this manner. I think it
is good for you, good for the University, good
for the people of Banaras, good for the people
of Eastern U.P., good for the entire U.P. and
good for the whole of India for this Vice-
Chancellor to find some other good and useful
job. This is what I feel. Therefore, this
demand should be considered. I am not
pressurising. I think that if he is out of the
picture, it will be better for the present and
things could be set right.

You will find that much has been said about
the students. Dr. Kunzru was in full cry
against the student community. Why does not
Raj Bahadur Gour condemn the students?
Why don't you, Dr. Kunzru, condemn the
management? I can return the question like
that. It is they who have taken the position that
no student can go wrong and the elder people
start condemning them. What sort of a father
will he be if he runs the household and his
family by always accusing his children and
not looking at himself? 1 would like to know

THE VICE-CHAIRMAN" (SHRI P. N.
SAPHU): The hon. Member has taken sixteen
minutes.

SHRI BHUPESH GUPTA: I am finishing.

Appoint the Principal and let the other
things go to the Medical Council. Bring that
into the picture and then appeal to the
students. The students want education; they
want sympathetic treatment. They are not
rowdies collected there. Now, it is possible to
bring about a change in the situation but if you
stick to your decree, if you stick to your
position, not make any change, then I do not
think any solution would be found. Sir, the
pressure group exists and I am told so from
my independent sources. Mind you, they are
all Congressmen, not Communists. If I
produced the evidence of Communists, you
will be prejudiced. Therefore, 1 talked to
Congressmen, P.C.C. Member  also. All
of them
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have said that the pressure group hut the
pressure group is in the pockets of the Vice-
Chancellor. He presses the button and the
group moves. That is the thing. I do not say
that the other party is above all reproach. That
is not at all my 'suggestion but it is they who
are responsible for it and for that the Ministry
of Education here is answerable. That is my
contention.

Sir, a comprehensive measure will be
necessary. This measure will lead us nowhere.
I know that some patch work may be done but
a solution would not be found at all. I would
beg of the House not to give encouragement to
the maligning of the students or the teachers.
That is the thing that vitiates the atmosphere,
that makes the solution of the problem
difficult, that estranges feelings and that
brings in new difficulties instead of removing
them. Therefore, my submission to the House
is that the problem of the Banaras University
should be viewed dispassionately and both
sides should be prepared to see where they
have gone wrong. As far as I am concerned,
when things are wrong in the University, the
main responsibility should be borne by those
who are in the management but then the other
side sometimes does not do this. That is my
trouble; over this matter, of course there is
difference, Eastern and the other. The
Congress monolithic structure is somewhat
shaken. I know that. I sympathise with them
for that but you see, if there is something
wrong in the Vidhan Sabha in the U.P., the
opposition is to be blamed. That side is all
angles, all pure characters, nothing but Godly
and divine, all of them. We are only to be
blamed. Such talk does not lead to any
solution. Therefore, Sir, this approach should
be given up. Let us discuss about this
University; let us sit together, objectively
study the various issues that have been raised
here, the divergent points of view, put them to
cross-examination, test the evidence coming
from the various sides and then come to our
own conclusion through an
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searching and vigorous enquiry. Then
only we shall know what has been
happening there.  For the present, I
think  the Vice-Chancellor and the
others there are guilty and they are on the
management and even this Bill retains them
in their installed position. I would
like them to step down a little, vacate for
others. I think the Congress Party itself
can find good people from among the
Members. The Lady Member would
be a better  Vice-Chancellor than being
a Deputy External Affairs Minister. You
can put such people there. I am not
saying that the choice should be from the

Opposition  side, from our side.  Take
one from the Congressmen, followers of
the Congress, men of letters who can
take this place and, with a
clean slate, start clearing the
Augean stable and  remedying the

ills ofithe University. I am prepared
for | it. Why should that notbe done?
| Why should there be this advocacy? j
Why this strong powerful advocacy for Mr.
Jha whose name came fourth in ! the Panel
and who got the minimum i number of
votes? For the life of me I cannot
understand. His name was suggested
from the Government of India and was
added to the list in the j Panel which was
submitted to the ' Visitor and now that
advocacy comes '. for him. Are we the
Counsel for Mr. Jha? Are we the
collective Counsel for Mr. Jha or, are we
the people who have to judge the affairs of
the University on merits and take our deci-
sions?  This is what I would like to know.
Sir, I very much regret to have to
make certain remarks about the Vice-
Chancellor but then, Sir, much has
been said in his praise. The paeans of
praise have been sung in favour of the
Vice-Chancellor by Members opposite
and from some Members on this side
of the House. I do not deride him but I say
that his need in the Banaras Hindu
University has come to an end; he is a
misfit there. He is rejected by the students
and by the people there. I think,
therefore, in all fairness to him and to the
University, it would be better
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for him, more worthy of him, to step down.
Along with him should also step down
the other two of what is known as the 'trio'.
If we do this, I think we can make a good
beginning. The Banaras Hindu University
is a pride which we all share no matter to
which political party we belong. It is a
pride and it is a precious heritage of our

cultural resurgence and we want it
cherished. We want to place it  above
such corruption, above pollution,
above pressure groups, above those

people who look for patronage rather than
to the students and the teachers. We
want to remake it after our image of culture
and education. Therefore, Sir, it is
essential that we get out of the ruts and the
webs into which we have been put. We
should sit together and find some solution.
This is a solution which may please Mr. Jha
or his friends in the i Government but this
is a measure which would not be offering
any solu-I tion. Itell you that it has
been I rejected by large sections of
the 1 teachers, by large sections of the stu-!
dents. In Calcutta, people are opposed i to
it.  "What kind of a Report is this Mudaliar
Committee's Report?"—that is the
question which is asked everywhere.
There is indignation againstj it. Why is
it so? Have they all gone *+ mad? Have
they lost their head? I Have they lost
their balance that they would all be opposed
to this Mudaliar Committee Report when it
is supposed to be a very good Report? Ask
this question of yourself; come to  your 1
own conclusion. Itis no use, Sir,
trying to brow-beat Parliament by
making all kinds of statements that the
Government wants  to make.
Government, to me, is responsible for all
this. You have allowed things to
accumulate. I leave it at this stage. I do
not know how far we are going with this
measure. [ know it will be passed but it
will not offer any solution.  Government
should declare here

(1) that they are going to come up
with a comprehensive measure
after mutual consulta-
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tion within a definite time; and

(ii) that the management will be cleared
of these people who have lost the
confidence of the students, of the
teachers, of the people of Banaras
and of the other students, teachers
and the people of the Eastern
districts.

If you do this, then the people of the Eastern
Districts will not be maligned in the way they
are being maligned today for the sake of
expediency of the Party—not the Party in
power perhaps but the Department in office.

Dr. SHRIMATI SEETA PARMA-NAND:
Mr. Vice-Chairman, I rise to give general
support to the Bill firstly because it is an
emergency measure and will be replaced by a
comprehensive measure as already promised
by the Deputy Minister.

SHRIMATI LAKSHMI MENON: He is not a
Deputy Minister.

DR. SHRIMATI SEETA PARMA-NAND: [
am sorry, Minister of State.

Sir, it is really a painful subject because the
University autonomy is what the country has
believed in, fought for and wants practised but
when circumstances compel one to put things
right which have gone wrong, then false ideas
of idealism should not make us hesitate or
afraid to call a spade a spade and take the
correct step. For that reason, I congratulate the
Ministry and the Government in having come
forward to take this unpopular step not with a
view to curtailing the liberties of the
University or the autonomy granted to them,
but with a view once and for all to put things
right.

Sir, the Banaras University was founded
with great idealism by the revered Pandit
Madan Mohan Mala-viya. But that does not
mean that when things founded by great
people, when in the hands of their not exactly
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worthy followers, go wrong, we should not set
them right. If we do revere them, when things
founded by our worthy countrymen go wrong,
we should see that they are put right, out of
our respect for their memory and we should
see that the institutions founded by them do
credit to tnem and to the country.

Sir, the Banaras Hindu University is a
Central university, and it is good that it has
been a Central university because it is only
because it is a Central university the
Government and Parliament where people
from all the States are there, will have the
courage to come forward to put things right.
Nobody need hide the fact that matters are not
right, things are not all right in various other
universities. As a matter of fact, without
mentioning the name, I would like to say here
that a very high official of the police
department has told me about very much
worse things happening in another university
with regard to the behaviour of certain persons
who are to be blamed. Of course, we need not
blame the youth, the young. They only do
things according to the examples before them.
There are these things not only with regard to
the behaviour of youth, but also with regard to
the scheming of things by teacher politicians,
this fall in standards, intrigues with regard to
examinations, leakage of papers, lack of
discipline among the students, intimidation of
teachers and locking them up and threatening
them with murder and things like that. Such
things have been happening even in a place
like Calcutta, mentioned by the hon. Member
who spoke before me. It is not surprising that
he should be surprised and the people in
Calcutta could not believe that such things
could happen in a university. I would only say
that to some extent, even there, things are not
what they should be with regard to discipline
and on other sides. The usual saying is that
when danger is far ahead, if you make a hue
and cry, that danger may not come to you.
Maybe that we shall see, not only in Calcutta
but in many other universities, that all these
evils in our acade-
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affairs are high-lighted and put right. Itis
high time that we do that.

For the moment, I would not say , that
this Report should have been as ' explicit as it
has been in pointing out j some of the evils,
because giving pub- 1 licity to these things
does good to no- j body. There could have
been another ] way of focussing attention on
these evils and on these matters so that the ,
necessary steps could be taken.  Probably it
was felt by those who have written  this
Report that unless the real gravity of the
situation was pointed out in full, there would be
absolute unwillingness to touch the autonomy
of the University. That is one way of looking
at it. But all the same, I do not think that
some of these minute details have done any
credit even to us, not to talk of the students and
the teachers affected, and they need not have
been given with that much of graphic
description.

Having said this much, I would like to
point out some of the features of this
Report—only one or two of them —because
the time at my disposal is too short for me to
show in what way the University was allowed
to function. First and foremost, I would like
to mention indiscipline among the teachers. It
may be the policy of persons on the opposite
side to blame only a few individuals and
leave out the class, because they have to
thrive on the support of the class and as such
it is not surprising that they should have said
what they did.

SHrRi BHUPESH GUPTA: 1 have
given blame where blame was due.

DRr. SHRIMATI SEETA PARMANAND:
Were some of the students not to be blamed?
Or were some of the teachers who were
misguided, were they not to be blamed? Not a
word was said about that. Similarly, Sir, to
encourage provincial feelings also seems to
be part of the policy of the opposite party,
because by fanning the members of
parochialism or provincialism, while the
party in power
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tries to unite the country, the opposition party
would like to make headway.

I would also like to ask the Opposition
party why it was not pointed out that they did
not like to have as the president of the
students union a man of 35 who was doing his
LL. M. and who was working perhaps with
what political motive I don't know because |
do not know his political affiliations. But there
are, according to what is stated on page 13 of
this Report, the headquarters of various
political parties there. I would like to ask the
hon. Member who spoke before me, how
many of his followers are there. He said that
their party had some teachers and students
who .

SHrRI BHUPESH GUPTA: I did not say so.
I don't know their politics. There may be some
there who support our party, out of the 12
million votes we got. But I don't care who
they are.

DRr. SHRIMATI SEETA PARMANAND: But
he did admit that he had .

At o ai® : { 77 FEAT ATFAT
g T Forr FaerdT & a7 & a7 rar @

7% feme, qovy o aw WY g
TAENE AET A q 911 O 7 a3
Fgl vy # % 1y A § az faad B,
Geft firar fedtd o7 S freamr fa
ATH, g2 § ST ATEAT 5 |

Dr. SHRIMATI SEETA PARMANAND: The
Report says that he is a student of the LL.M. I
was speaking of the academic principle and 1
do not know to which party this person
belongs; but that really does not matter where
academic principles are involved. I may say
that in all colleges and universities the
presidents and other office-bearers of students'
unions should be students and not people from
outside who may be politicians, or students of
this nature. This should not be permissible
under the rules and regulations of the students'
body and nobody
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who has left or finished his studies in the
institution lor five years should j be allowed to
be the president or secretary or any office-bearer
of any student union. Otherwise it cannot really
be called a students' body and the students may
easily be misguided. |

I would like to  point out some of ; the
things that had crept into this Uni-versity, as has
been mentioned in the j Report. For  want
of a Physical j Director for  physical
training, the students are left to themselves'for
recreation in the campus. Similarly it has
been pointed out that women's education was
not properly looked after inasmuch as for a
number of years since its very start or inception,
the college had no Principal and the Vice-
Principal's post was  continued and there
was  general  discontent among the staff of
the college.

Sir, administrative ills, when they come in,
there is a landslide and there is no way of
stopping them and for this reason I feel the
Government has done very well in coming
forward with this Bill which is, of course, of a
temporary nature. Before long another and
comprehensive measure will be brought
forward and then I hope all people who did
not get enough time to speak or who had much
to say may send in notes or even draft Bills
before Government so that they may draft the
comprehensive Bill. I will also support the
demand of the last speaker that there should be
an enquiry in camera—I would not like to
make it again public—into the conduct of the
staff or particularly those members of the staff
who have, even after retirement not vacated
their quarters or who pay half-rent or nothing.

SHRI BHUPESH GUPTA: I did not say all,
but only about the Vice-Chancellor, the
Registrar and the Treasurer.

DRr. SHRIMATI SEETA PARMA-NAND: I
request I may not be interrupted, otherwise I
would require more time. The hon. Member had
more time than was due to his Party. 1
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SHrT BHUPESH GUPTA: Please give her
more time.

DRr. SHRIMATI SEETA PARMA-NAND:
Thank you very much for pleading on my
behalf.

Therefore, I would like to say that this
University which was our first effort in
modern times at making a university, instead
of having a prosperous and very honourable
career without any interruption like those of
the universities of the West which have lasted
for thirteen and fourteen hundred years, has
come to this state, in such a short time. That
has been duo to our own actions ami particu-
larly of the politics of the teacher-politicians. I
may add that the word "teacher-politicians" is
not an honourable word and in American
phraseology the word "politician" has a bad
meaning, is an abuse.

Sir, as I told you, since other universities
are suffering from this, defect, only by the
Centre taking firm action the States which are
afraid of taking any action in their universities
will be emboldened to straighten out. these
affairs in their universities.

Sir, everybody knows about the
way in  which  examinerships  are
managed in universities, 1 [ would
not like to refer to that here
because it is not something that
would do credit. So commer-
cialisation in universities also has been
introduced. Similarly, Sir, papers leak out and
the stories that are given there about the
research papers being written by some of the
staff working under the student's father for the
student and some other things like that we just
heard are indicative of what is happening in
other universities also. It is no use trying to
flatter any body of teachers or any body of
students. Students on the whole, as was so
well pointed out by Prof. Wadia yesterday

THE VICE-CHAIRMAN  (SHrRI P. N.
SAPRU) : The question is one of degree.

Dr. SHRIMATI SEETA PARMA-
NAND: Yes, Sir, not only that there
has been such a decay there, I feel a

! failure of this type in our local admi-
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bodies, etc., and that is due to our ignoring
things and letting them slip.

Sir, our universities are the breeding places
for our future leaders, are training places for
them, and if we do not see that they are kept to
the best mark, I do not think there is any hope
for our country. Sir, with these preliminary
remarks I will just mention one or two points
in regard to the Bill.

It is but natural that everybody should have
spoken more on the Report because the Report
itself forms the basis of the Bill and gives
strength to Government to take the action that
it did. Sir, nobody should blame Government
but, if anything,—as I have already said I will
repeat—should congratulate Government for
having taken courage in both hands and come
forward with this type of measure to put
things right.

Now I would turn to the Bill, to page, 3, to
the provision regarding the Pro-Chancellor. I
would like to point out here that there is
hardly the necessity for a Pro-Chancellor in a
university where there is already a paid Vice-
Chancellor. This is with reference to the
proposed statute 14(1) (b). Then in the
proposed statute 14(1) (f) it says: "five per-
sons from among the old students of the
University, nominated by the Visitor." It is
usually customary to say how many years
before they should have been students of the
University and it should also be necessary to
say that they should have been graduates of
the University. It is no use talking of students
who may not have finished their courses of
study or who may come a year after they pass
as representatives on the body. That will keep
the real old students out.

Then in clause (g) there is provision for
three members of Parliament, two to be
nominated by the Speaker of the House of the
People from among the members thereof and
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one to be nominated by the Chairman of the
Council of States from among the members
thereof. With regard to this I would like to
point out that it would have been better to
trust the House and leave it to the respective
House to elect the allotted number.

So, Sir, with these few words I would like
to support this Bill and to hope that before
Government comes forward with the
comprehensive Bill it would appoint a
committee of enquiry to go into all evidence in
camera and without having any person from
among the present University officers sitting
there they should take evidence. Sir, it was a
most extraordinary procedure— I would like
to say that before I sit down—to have the
Vice-Chancellor against whom most of the
allegations were, sitting all the time along with
the Committee. That is not at all a satisfactory
procedure and it is surprising how the
Committee allowed that.

THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) : May I remind you that the Saddler
Commission was appointed to review the
activities of Mr. Justice Ashutosh Mookerjee
as Vice-Chancellor, and Mr. Justice Ashutosh
Mookerjee was a member of the Saddler
Commission and he dominated the
deliberations.

SHrRI BHUPESH GUPTA: No wonder that
there is a lot of bad things in the Calcutta
University-even after the Saddler
Commission.

DRr. SHRIMATI SEETA PARMANAND: I
am glad at this confession. When that was the
state of affairs in the Calcutta University, why
were the people surprised that such a report
should have been there or the Committee
should have been appointed? Many of us
know about the affairs of many universities,
but leaving that point I would like to submit
that in any enquiry committee, not only with
regard to universities but with regard to other
matters also, school or any other thing, the
persons most
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concerned, even if they are allowed to stay in
the committee, should voluntarily retire from
there and refuse to be there so as to let every-
body, who may have to say something, say
without fear or favour, whatever they have to
say in which nobody can lay the charge that
the evidence was engineered. I would like to
appeal to people from eastern Uttar Pradesh
not to take this affairs as a question of
demanding so many things from the Banaras
University to the exclusion of other but treat
this  University entirely as a Central
University, and things should go on merit.
There are a thousand and one points made
here in the Report about which one would like
to give suggestions but one could, as was
pointed out, pass them on to the Ministry.

One remark that fell from the Opposition I
would like to refer to and it is this. Yesterday,
when Dr. Gour was speaking, his tone of
speech was such as if instead of the Banaras
University affairs being under enquiry the
Ministry was under enquiry, and that was not
the way of looking at things.

AN HoN. MEMBER: He always does.

DRr. SHRIMATI SEETA PARMA-NAND:
There is a point in it, Sir. I would like to point
out that our speeches on this side are never
meant for being printed and quoted, for being
shown to the students and the teachers, to
show how we are fighting for them, how we
are fighting for their cause, Tight or wrong.
Our criticisms are made on principle, not with
any other idea.

(Interruptiom.)

In this case at least where the welfare of the
younger generation is concerned, the
Opposition should keep party considerations
or propaganda out and only think of the wel-
fare of the next generation. They never do
that; otherwise I would not have said that
bringing such an
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unpopular measure was the best thing
Government could have done in the interests
of the students.

Thank you.

SHRIMATI T. NALLAMUTHU
RAMAMURTI (Madras): Sir, 1 give my
support to the Banaras Hindu University
(Amendment) Bill, 1958, though I feel that the
Bill should have come very much earlier to
deal with the situation and should have been
more drastic in its remedy, namely, to cut root
and branch the evil, the canker, the veritable
poison that has corroded into the body politic
of'this once famous University.

We in this House, Sir, have been always
great admirers of this great Hindu University
of Banaras. In fact, who among us have not
been so and who among us have ever doubted
its all-India character, its high national and
cultural traditions and achievements in the
past, who have not held in high esteem and
veneration that glreat son of India, the founder
Pandit Madan Mohan Malaviya and the band
of eminent Vice-Chancellors, scholars and
philosophers like our Vice-President, who
have served this institution well and truly and
who have added to the funds of the
University? It is because we are all lovers and
admirers of this all-India institution that we
are anxious to save this temple of light and
learning from the various maladies that it has
become subject to, in fact to avert any further
catastrophe in this institution. We who have
been connected with universities are all for the
autonomy of universities. In fact when we first
heard that the Government was going to enter
upon this course we felt very much disturbed,
but I find now that this governmental
interference, though generally not to be
tolerated in university administration, was
found necessary in this case. It might bs an
agony; it might be painful, as all Members
have expressed, but the operation had to be
performed. The
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situation in the University is such that those
who should have been the guardians of the
University—professors and teachers—have
belied their trust and hence the Government
had to enter to save the situation. No one felt it
more than the Minister of Education who said
he had been a student of this University.

Sir, the Mudaliar Committee Report had
been viewed from various angles and some
criticism has been offered that it had not
examined all parties both in public life and
inside the University—the opposing groups
—and it had exposed certain factors that need
not have come into the light of the day. But |
personally congratulate the Mudaliar Commit-
tee on its splendid work. In my opinion it is a
frank and fearless Report of whatever was
available for investigation. I know Dr. Laksh-
manaswami Mudaliar, the Chairman of this
Committee, for several years now and who
does not know that

champion of University autonomy eVen to the
extent of sometimes causing displeasure to the
administration and Government? So we may
be sure of this that when he yields or
surrenders this principle, in however small
way it may be, there is something rotten in the
state of this University which requires urgent
surgical operation. It has been pointed out that
Members of this House should have been on
the Select Committee. The Minister of
Education explained that it could not be done
because of time factor, because of the anxiety
to deal with the case urgently. But I hope that
this practice of omitting the Members of this
House will not be treated as a precedent
though we understand now its reasonableness
and we hope that in future the Members of
this House would also be included in such
Select Committees.
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Now, reading the Mudaliar Committee
Report and the Report of the Select
Committee, one cannot but be shocked at the
sad deterioration in the ideals and standards of
the Hindu University of Ba-naras, once far-
famed for its national character and aspiration
to build and shape the youth of this country in
ideals based on the best traditions and culture
of our people irrespective of State and
linguistic boundaries. Sir, I wish to bring to
the notice of this House one or two salient
points which have struck me most forcibly
against my background of having been
actively an educationist for more than 30
years. The first point that shocked me is the
scandalous state of affairs in the University
namely, the growth of groups partly political
and partly personal in character and this has
been described by Dr. C. P. Ramaswami
Aiyer, the ex-Vice-Chancellor of the Uni-
versity in his letter of resignation to the Visitor
dated the 4th February 1956. That letter makes
such an astounding reading that I could never
Imagine that such a state of affairs would ever
exist in a University which was so closely
associated with such per-soficiiiti6s da Dr.
ivlxs. Annie Bcsaiit, Pandit Madan Mohan
Malaviya and others. What pains me is that the
Government of India is paying this University
a recurring block grant of Rs. 55 lakhs—vide
page 4 of the Mudaliar Committee Report.
The total recurring grant paid by the
Government of India for the past 15 years
from 1942-43 to 1956-57 amounts to nearly
Rs. 3 crores and about Rs.. 1 crore by way of
nonrecurring grants. So in all, it comes to Rs.
4 crores nearly. In my opinion this is a
colossal waste of public funds in the light of
conditions now brought to the notice of this
House. I feel that we in this House, who are
generally vigilant, have not been sufficiently
vigilant , in guarding against this wastage,
particularly when there are so many other
deserving institutions in the country, both
educational and medical, which require funds.
However, the original
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objective of this University was its all-India
character and this objective has been
embodied in the fundamentals of the
Constitution of the University and stressed
very much by the Mudaliar Committee in very
clear terms. This being so, it is surprising that
the Government has been spending the nation's
money belonging to every State in the country
on an institution that has so completely
departed away from the ideals of the
University. The only solution to this state of
affairs would appear to be a drastic action
which the Government has rightly taken. A
thorough cleansing of the Augean stable, by
getting rid of the undesirable members of the
teaching staff eand pressure groups who have
lent themselves to undesirable party and group
agitational activities in the University. What
can the poor students who—many of them—
are in my opinion some of the finest in
character and achievement, do when they are
exploited and used as pawns in the game of
party and group politics? Education, Sir, is an
art, as all know, of drawing out the best in an
individual to promote its highest possible
development to enable the individual to reach
his highest stature, Taut here the contrary has
been aimed \>y the so-called guardians of
youth. In this context I cannot help quoting
what my esteemed sister, Shrimati Sucheta
Kripalani, a member of the Mudaliar
Committee, i said on the floor of the Lok
Sabha. When we come to know that one of the
Processors—he may be an eminent scholar—
used forged students' concession passes for
taking a marriage party— it might be a trivial
thing apparently but it is a serious charge and
this matter came up before the Railway
Corruption Enquiry Committee also —and this
gentleman was given some title 'Vidya
Bhushan' and that honour" was bestowed by
the Government, what respect .

SHRI T. PANDE: Was this title awarded on
the advice of the Education Ministry?

THE MINISTER oF EDUCATION <Dr. K.
L. SHRIMALI): The award was

Banaras Hindu University [ 11 SEP. 1958 ]

(Amendment) Bill, 1958 2884

given by the President on the recom-
mendation of the Uttar Pradesh Government
and the Chief Minister of U.P. wrote to me
saying that he regretted that he made such a
recommendation because he did not know the
facts.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: I am only giving the version
of one of the members of the Mudaliar
Committee. Sir, what respect the students will
have for such a professor?

THE VICE-CHAIRMAN (SHRI P. N.
SAPRU) : You have exhausted your time.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Not 15 minutes.

THE VICE-CHAIRMAN  (SHRI
SAPRU): Your 15 minutes are over.

P. N.

* DR. SHRIMATI SEETA PARMA-NAND:
All this is given in the Report in paragraph
34.

SHRIMATI T. NALLAMUTHU
RAMAMURTI; It says that students and
professors enter into all sorts of undesirable
quarters and very often the Rector has to be
ralipcl in Mifi middle of the night to handle
the situation. All this is due to the fact that the
original ideal of the residential University has
deteriorated and the system of Tutors, student-
teacher contact of close supervision has
tumbled down due to increase of numbers and
the recent trend to turn out from the portals of
the University factory products, mass
products, at the sacrifice of character training.
Further, referring to a specific case of
recruitment for the post of professor of botany
the same thing we find. It will be seen that
recruitment to the post was made purely on
group politics, ignoring the three candidates
on merit drawn up in order of preference by
the expert committee for selection to this post.
Further, (Time bell rings) sons of a professor,
a Head of the Department, submitted theses,
but the theses were written by the other
members of the staff
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[Shrimati T. Nallamuthu Rama-murti.] in the
same department and doctorates were awarded
to these students. Permit me to complete my
say that with regard to the women's college,
the complaint is that it has not been given
proper attention and the appointment of a
Principal has been long pending. As has been
pointed out already, a considerable amount of
frustration seems to be prevalent among the
teaching staff of the colleges, some of them
with long experience and very high qualifica-
tions. (Time bell rings.) Thus all the elements
that go to make the ideals of the University
degenerate have been there and it strikes me
that the House is right in urging drastic action.
I congratulate the Minister of Education for
having undertaken to bring this Bill in good
time and I hope, and I agree with others when
they said, that a more comprehensive Bill
would be brought forward soon. With these
words, I extend my support to the Bill in
question and I hope that some of the questions
raised outside regarding renaming the
University appropriately to emphasise the
secular character of our country will be consi-
dered by this House.

THE VICE-CHAIRMAN (SHRI P. N.
SAFRU) : I must ask the hon. Member to bring
her remarks to a close. I am sorry to interfere,
but it cannot be helped.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: I hope the answer will be
found by the House.

SHRI MULKA GOVINDA REDDY
(Mysore,): Mr. Vlice-Chairman, I would like
to offer my observations on this Banaras
Hindu University (Amendment) Bill, 1958.
This Banaras Hindu University is one of the
great national institutions of India. We all
regarded this University with a sense of pride.
It might be that certain shortcomings and
failures and deficiencies might have occurred
in this University, as in other universities.
The Government of India
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appointed a committee to go into the question.
The Report of the Banaras Hindu University
Enquiry Committee was submitted to the
Government some time in April 1958. As has
been stated in the Statement of Objects and
Reasons, the Committee commenced its
sittings on the 31st July and submitted its
Report In April 1958. The Rajya Sabha and
the Lok Sabha ended their sessions on 10th
May. I do not know why the Minister of
Education "did not take the Parliament into
confidence before promulgating an Ordinance
and bringing this Bill before us is a fait
accompli. It was an insult and a challenge to
Parliament. Sir, the remedy that has been
suggested to cure the disease is worse than the
disease itself. I have great respect for the
members of this Committee, but it should not
debar me from making some charges against
this Committee. I must say with regret that this
Committee has made sweeping generalisations
against the teachers, against the students,
which should not go unchallenged. I am sorry
that the Minister for Education has brought
this Bill, after promulgating an Ordinance, to
get legislative sanction. I strongly disapprove
of the pressure tactics of the Government in
first promulgating an Ordinance and then
bringing it before the Parliament for its sanc-
tion. It is true that there is indiscipline in the
student community, that there is unrest in the
student community. But it is not peculiar to
the Banaras Hindu University. Such things are
prevalent in almost all the Universities in
India. It is not peculiar to the student
community itself. It is a reflection of what is
prevailing in the general masses of the people.
Just because there are certain shortcomings,
just because the management of the Banaras
Hindu University did not take care to see that
things improve in a way in which we all
wanted, the Bill that has been brought forward
is not the remedy. The University autonomy
has been given the go-by. The Minister for
Education has dealt a death-
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knell to the university autonomy. We know for
certain and it cannot be denied that the
Congerss Government for the last eleven years
have committed blunders and bunglings and
unpardonable at that and just because they
have committed such things, we do not for a
moment say that we have lost our faith in
democracy, that we have lost our faith in the
Parliamentary system of Government, and
therefore we call other methods into action as
they have been called into in France. Just be-
cause this Government has failed to fulfil the
aspirations of the people, we do not want that a
second demagogue should be established in
India by calling another De-Gaulle to power.
That is exactly what the Education Minister is
doing by bringing this undemocratic Banaras
Hindu University Bill for our consideration and
sanction. I never expected that a Congress
Minister at that and who takes pride that he
was a student of this University, would bring in
such an ignoble piece of legislation before us. |
could have understood if he had followed all
the recommendations of the Mudaliar
Committee. He gives an explanation to say that
this Bill has been framed on the basis of their
recommendations. But some of the vital
recommendations that have been adumbrated
in that-Report have been given the go-by. I do
not think that this Report has suggested that
this university autonomy should be put an end
to and that the powers of the Education
Ministry should be extended to this University
as if it forms part of the Education Ministry. If
you look into some 3 P.M. of the provisions
that have been put into this Bill, I am afraid
you will see that this is nothing but an
extension or a golri-fied extension of the
Education Ministry's activities into this
University. Some of the bodies that have to be
constituted under this Bill have lost all their
democratic character, all their representative
character. It looks as though the Education
Ministry is directly handling the affairs of the
University. The Court which is one
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( of the important bodies under this Bill has
been turned into an advisory
body. I could understand that the way in which
the Court was constituted under the 1951 Act
was not proper. Certain weightage was given
to certain interests, and if some radical
changes are made in the constitution of that
Court, nothing would happen, and we will not
feel sorry if that Court is constituted
democratically with all the powers .

THE VICE-CHAIRMAN (SHRI P. N.
SAPRU): It was the supreme governing body
and a reviewing authority, save in the matter
of those things for which the Executive
Council or other bodies had exclusive control.
It may lead to many complications.

SHRI MULKA GOVIND A REDDY: Yes,
Mr. Vice-Chairman, I want that the powers
and functions of the Court should remain as
they were before this Ordinance was
promulgated.

THE VICE-CHAIRMAN (SHRI P. N.
SAPRU): With all the old complications?

SHRI MULKA GOVINDA REDDY: Some
of those complications can be got over and
some of those irksome things can be dropped.
But the main powers and functions of the
Court should remain, and the Court after all
would be meeting once a year as per that
University Act. It is the Executive Council
that will carry on the day-to-day
administration of the University, and therefore
investing such powers and functions in the
Court would not in any way bring down the
prestige or would not in any way ruin the
University.

Sir, the provisions constituting this Court
are not at all welcome. It is filled mostly with
nominated elements. This is how the Court is
going to be constituted under this Bill.

[MR. DEPUTY CHAIRMAN in the Chair]
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[Shri Mulka Govinda Reddy.] The Court
shall consist of the following
members, namely:—

the Chancellor;

the members of the Executive

Council;

two representatives of the Depart-
ments and Colleges nominated by the
Visitor:

two representatives of the teachers of
the University other than Professors
nominated by the Visitor;

five representatives of old students
of the University nominated by the
Visitor;

three representatives of Parliament,
two to be nominated by the Speaker
and one by the Chairman;

twenty-nine persons nominated by
the Visitor from among persons who
have special knowledge or practical
experience in education or have
rendered eminent services in the cause
of education.

Sir, if proportional representation is
adopted in electing representatives from
the old students of the University—or
they may be termed as registered
graduates of the University—that would
be better than old students of the
University. This weightage will not come
in. Representatives only from a particular
area or a particular State will not have all
the votes to get elected to this highest
body. If that system of eclection is
adopted, much of the evils that were seen
during the last ten years could be easily
avoided.

Again, Sir, the representation that has
been given to Parliament is very meagre.
We know it for certain that we are
contributing nearly Rs» 60 lakhs annually
to this University, and Parliament is very
much interested in this University as it is
a Central University. We should have
larger representation instead of three. I
would suggest that at least twelve
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Members of Parliament should be on this
important body of the University.

Then, these '"twenty-nine persons
nominated by the Visitor" should be
done away with. I can understand if there
are three or four persons to be nominated
by the Visitor.

Another important thing that should be
taken into consideration is that this is a
Central University and therefore all the
States in India are interested in this
University, and it is but right that all
State Assemblies should be given an
opportunity to send one representative
from each State to serve on the Court of
this University.

MR. DEPUTY CHAIRMAN: That will
do.

SHRI MULKA GOVINDA REDDY: I
have a lot of things to say.

MR. DEPUTY CHAIRMAN: There is
no time. You have taken fifteen minutes.

SHRI MULKA GOVINDA REDDY: I
will take another ten minutes.

MR. DEPUTY CHAIRMAN: No, no. |
am sorry.

SHrRI MULKA GOVINDA REDDY:
Then I am finishing. Again, Sir, the way
in which the Executive Council is
constituted is not at all satisfactory. Only
seven persons will constitute this
Executive Council, to be nominated by
the Visitor. I do not "mow why people
who profess so much faith in democracy
should give a goby to this important
principle in constituting the Executive
Council which is a very important body
in this University. Sir, it should be
democratically  constituted with a
membership of fifteen and in that the
Court should have adequate represen-
tation. The Academic Council should
have some representation on this body.
The Solicitor-General as well as the
Auditor-General of India should be made
ex-officio members of this Executive
Council,



2891 Banaras Hindu University [ 11 SEP. 19581  (Amendment) Bill, 1958 2892

Sir, last but not the least, the pernicious
provision of this Bill is one that refers to
the Reviewing Committee. [ am glad that
some wisdom has dawned on the Minister
who brought forward this Bill in agreeing
to rename the Screening Committee as the
Reviewing Committee. I am afraid, Sir, it
looks as though some brain-washing will
be done by this Committee. I do not want
to be a party to such an obnoxious
procedure. The University teachers and
professors are all intellectual people.
There may be one or two who have gone
wrong somewhere, but to have this
pernicious procedure of screening their
activities and antecedents does not seem
to be justified. I, therefore, urge that the
entire clause relating to this Reviewing
Committee or the Screening Committee
should be dropped.

I am not in agreement with the
provisions of the Bill. I would earnestly
request that the hon. Minister would do
well to withdraw this Bill and he should
bring in a comprehensive Bill wherein
the full academic autonomy and the
University's autonomy are guaranteed.
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[ wrafey ]
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arg? ¥ 7 WA FIF FT TG FATT
i # g oy v & A
gad feft 1w g 2 7 FAT AT
qdT &1 qFAT § G ATET T EILH A
wtv 7 o feg wma ) a1 o wwE T AT
s i afafadt e 2o diaee
fa qdr @ 7

W W oaga | A v T
g1 aga A & fa i 7 ww
F | To I FIgA T ATTT 7 7T
qr §t IRA FA F AT = A
| g1 arar g, " A gfmafad g
agvar ganfa afrafadt & | st g
0% qGA I AFIT AT A1 IR Fal
6 7@l ¥ ¥ TaAr T W @
fgar war & %2 4 wwar B fee
HTEAT § 4% 9 Fgl A @M AT AT
agr forar ar <ar & fe g gfrafed
&1 witer gfear 39T 78 @ | A
Efzar 392 & o aar o =nfeg ?
i, wd WY AL AW X A
T o #, ey A § oaer 9%

%3 wfaw w1 9 2, 97 390 T aE-
TA KT AT E 7 AZ AT OF AGWT A
T FARI de w41 anfEer WA
& | TR o1 awmr gE 2, gEE oS
& FHT £, a7 FAI AATAT AT AT
aFar | Far fF g 9 S 9w
qr f& uw qftas afqg a7
AT 7 ver 4r fa o fafagi
F1 &1 forar ster, o AEa 5 gae
WEzHe & FT AT aga FmEr 47
WL GIT | T4 AL 7 A9 FA AHAT
at faaari & o 3z s et zafag
gege &1 4tz s fomr ey &0
T T frar qar & s @ww
e sma 1w gad feooa & 41 ag
U G¢F F IEAT AW FEAT |
(Time bell rings.)
aga J1 aFTE IFA a0 7§, Freg
T A 3 Tfag wg ¥ FaAw =@
o g 4 §9 F291 9 g R oaar ¥
afea? &g @ az aam faar 2 f
FqEH GH AT T4 &, WA GR
THAT FId & AT wAfa® g F—
involving moral terpitude.  fqE
q gl gz Wt A 2 el g
F1¢ & PRt st 7t v & ara a4y
# 1 a8 ¥ wea gwe Al oA
wWATE | 3 FNT 98 99 a7 wavi
dfrzz ga 9 9 39T arl o aurt
qat g% 4 | FWTL qE AGA F AR TN
afefaa g | azvem, sw oam B
fF 79 %@ 1 919 Faa1 T2 9% TAA-
A ar 1 g #i w9ifzr oAz 2w
am ®1 W= FEE Foow qeqr
g9 a0 & 391 Az fEm owr @ 2
IF T AT WE 9o 97
wAL vl 8, WiEq 92 waww g
T ata & fag 92 5 7 S99 foar ar
AR F ot F9w 21 § 5 odt w1 A
T 8, pdt AT ¥ faeg fdt @wad
#1 Arget dmfaarr aw w1 7w
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Y qEEET & HrT 9% agareT
gerftaf & o faspwr usm
aT 9% N7 FAE1 K 95 TOH a0 T
& ot 71 | &, feeg g2 amafai
F1 IF 9 § qzamw far o w2
A fve oz g st &1 o ge
T4l &; afsw 9g UF weqr #1 9 UF
Z & Amfor wfer #1957 2 )

T AT W OANT {0 F O
= HIT I AT wEE 79 T2 g F'Tﬁ
wafaa 7 § savar a€ #F | 6 q
fa gt wga & fet” & w7 o i
o € & gA% waed § o1 I faw
Wiz 37 foid & awdw § 32 o
g A 2 B o e \ow ;’ AT TR
?{?:f ZIG1 q’l’f%& a1 1

st o qiF : grzw fufqe=< J
ot w21 & o T9 997 3w §

st qara fag Wgw o Tad am
& ar 3w &= ger Arfgq | S
T T AT AZT AR AT 7_LT TE0
21 gadr a1 F29 g3 0 oo gua &
HZL HYAT AT AT FIAT E

SHRI SANTOSH KUMAR BASU (West
Bengal): Mr. Deputy Chairman, I do not
propose to be very lons” in my observations.
This Bill has evoked considerable interest and
some amount of resentment so far as the
Mudaliar Committee's Report is concerned.
The large numbers of Members who hava
taken part in the discussion have approached
this question from different angles. There has
been very strong support to the Bill as well as
some aspects of the Mudaliar Committee's
Report. At 'he same time, it cannot be again
said that considerable feeling has been evoked
by some observation” in the Committee's
Report for which thvre seems to be some
justification. Sir, at the very outset, I might
tell you that my feeling with regard to these
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observations regarding the regional aspect of
the matter is that these remarks were uncalled
for and unnecessary. The hon. Minister has
made it absolutely clear, Dr. Kunzru has said
so, Mr. Wadia has said so and many others
have also stressed it. If this University is
situated in a region which is called Eastern U.
P. it Is inevitable that Eastern UP. students
may seek admission to this institution and no
objection can legitimately be taken so long as
those admissions are kept within bounds.
Therefore, Sir, I consider it, from one point of
view, justified that my esteemed friends from
the Eastern U.P. districts should take that line
to some extent, but coming at the fag end of
this debate, it is futile for me to plead for a
calm and dispassionate consideration of the
provisions of the Bill as well as of the Report.

There is one outstanding circumstance,
however, upon which it seems there is
complete, almost cent, per cent, agreement. It
is this that this national institution which has
acquired such world-wide reputation and
international status as a great centre of
learning should be maintained and developed
to the fullest possible extent. On that point,
there is absolutely no difference of opinion in
this House although various points of view
have been put forward with regard to other
matters. Sir, it is agreed on all hands that this
institution has to be protected from the
machinations of self-seeking groups and
individudals, from indiscipline and defiance
of rules and laws by btudents and teachers
alike and from the incitement and exploitation
by outsiders seeking to fish in troubled waters.
That is also a common ground and, Sir, what
is the underlying reason for this fundamental
agreement on this point? It is that the present
generation of students may derive the
maximum benefit, intellectual, moral and
spiritual, out of this great institution and that
the sacred trust which has been left to us by its
noble founder may be handed down in
untarnished  glory
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[Shri Santosh Kumar Basu] and utility
to succeeding generations of India's
youthful students. That is the general
purpose, the general agreement at which
all Members of this House have arrived.
That is a most welcome common purpose
to my mind, Sir, which has emerged out
of this debate from all sections of the
House. That being the position, I feel that
the criticisms of the Muda-liar
Committee's Report have been offered
more in sorrow than in anger and it will
be necessary to deal with them in a spirit
of sympathy and understanding.

Now, Sir, the need for the appointment
of the Mudaliar Committee has been
questioned in some quarters but on
different grounds by different Members
which appear to me to be somewhat self-
contradictory. It has been asked, "Why this
University should have been singled out
while admittedly similar evils exist in
other Universities?' The obvious answer is
that a beginning has to be made
somewhere. This institution is the
foremost of the four Central Universities,
and it has a long history of grave
indiscipline, going to the very root of the
university administration and affecting its
academic standards. All well-wishers of
this institution would, therefore, welcome
this probe rather than object to it. This
objection seems to have been cancelled by
the contrary objection, namely, "What
was the Government doing so long? And
why is this being done now?" The reason
is becau?e in the effort to build up the
new India, this University is destined to

play a large and important part in
providing the human material, fully
equipped in intellectual and moral

strength. That is the special reason why
this probe has been carried out in this
particular institution from which so much
is expected so far as the building up of the
future India is concerned. And that is
ample justification, in my opinion, for
undertaking this probe at the highest level.
The Government of India deserve the
giatitude of the entire nation for risirg to
the
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occasion and for instituting this much-
needed enquiry.

(Amendment) Bill, 195a

Hon.  Members are  practically
unanimous in paying their tribute to the
eminence and the ability of the personnel
of that Committee. But criticism has been
offered regarding the terms of reference of
the Committee, by some friends opposite.
These terms of reference appear to be
fairly comprehensive. The main trouble in
the University proceeded from the
indiscipline and power-politics prevailing
there.. Well, concerning the question of
student indiscipline, the Committee has
gone deeply into all aspects of the matter,
some of them admittedly unpleasant. But
that is, by no means tarring the entire
student community with the same brush as
has been pointed out by my esteemed
friend Dr. Kunzru. The impression that
has been sought to be created among these
unfortunate and misguided students is that
the entire student community of the
University has been sought to be brought
within that calumny which has been
addressed in respect of some of them.
That is what has been impressed on the
students by those who are interested in
inflaming and inciting them. But I find
this on page 13 of the Report and I shall
make a brief reference to what the
Commissioner of the Division says. It has
been quoted there on page 13. Please give
me a second so that [ may find the exact
place, because so much has been said on
that particular point. Here it is. The
Divisional ~Commissioner refers to
"students visiting houses and lodges of
disrepute and to certain students being
associated with these."

Most surely, the Commissioner was
referring only to those limited number of
students who, according to his information
had been doing so, and certainly not to the
general body of students, in that particular
passage. He referred to those students
visiting such places. He does not mean that
the entire body of students were i
indulging in these  malpractices.
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Every right-thinking person would , resent
any such statement if the Commissioner
had referred to the entire body of students
A plain reading of that passage would
certainly not bear out that interpretation.

AN HoN. MEMBER: Was it neces-
sery to mention teachers?

SHRI SANTOSH KUMAR BASU: I am
talking about the students here. The
Committee did not stop there, merely
with pointing out the evil and ending with
such a negative approach. They were very
conscious of the fact that student-
discipline was very largely connected
with the students' welfare, their living
conditions and their sporting activities
and their intellectual and social contacts
with their teachers for which a residential
university i primarily intended. So they
have made elaborate recommendations in
that regard. 1 find reference to that on
page 6, paragraph 13 of the Report where
they say this: Talking about lodgings and
hostels, they say:

"The result has, therefore, been that
there has been a great deal of pressure
for admission into the hostels of the
University. The hostels have been
overcrowded, the conditions of
residence have been far from
satisfactory and the bulk of the students
have had to face considerable difficulty
in securing admission outside the
University."

And again, and more elaborately, they
deal with this matter under the heading
"Students' welfare". They iave gone very
deeply into this matter and have
suggested far-reaching and fundamental
improvements in several directions. The
whole passage is instinct with sympathy
for the students. That has been the
approach of the members of this
Committee.

Now, coming to the point which has
been raised by my esteemed friend, Shri
Nawab Singh Chauhan, and several
others, that this has caused great damage
and injury to the reputation of Indian
students here
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and possibly abroad, I feel that some
damage might have been caused and is
likely to have been caused. And we are
sorry for it. But when there is a canker, i
it advisable to conceal it for all time?
Why should we not probe into it in the
interest of the whole nation? After all, we
are the arbiters of our own destiny. We
can stand abuses by other people. Well, if
in trying to solve a problem abuses come
to us, in the usual course, we cannot stop
it. But those who are right-thinking men,
those who are of generous bent of mind
in this country and outside, will find that
this nation, even if it suffers from a little
canker, has also got the courage and the
strength to face it and to own it up and to
try to heal it. Therefore, Sir, I would only
say this much.

(Time bell rings.)

Sir, I will take only two more minutes.
This approach will not be of any
advantage if we tried to conceal what is
really obnoxious in our body politic.

SHRI B. B. SHARMA: That magis-
trate's evidence alone was enough?

SHRI SANTOSH KUMAR BASU: He
was the Commissioner. He was not
giving any evidence. He was giving the
Committee the result of his own
experience in these matters, and it is a
very good kind of evidence even in a
court of law, because he is an officer who
is specially charged with the duty of
looking after this matter.

SHRI B. B. SHARMA: But what is the .

MR. DEPUTY CHAIRMAN: Order
order. Let him go on.

SHRI SANTOSH KUMAR BASU:
After all, the Committee has proceeded
on certain accepted material and the
Commissioner has stated that the matter
is like this. And prima facie, it is of some
importance.

Well, that is not the final
Steps will have to be taken by the

word. 1
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[Shri Santosh Kumar Basu] appropriate
authority, after this Bill has been passed, to
mend matters. I take it that the members of the
appropriate body, the Executive Council, or
whoever they may be, will not proceed merely
on what the Commissioner has said or upon
the findings of the Committee. They have to
find out for themselves whether all this is true
or not. They will have to look into it afresh, so
to say, from all points of view and they should
satisfy themselves and their own conscience
whether all these allegations ~ are  really
correct.

That is not the final word. It was enough
for starting this legislative process. But that is
not enough to condemn the students.

SHRIT. PANDE: Just one question.

MRr. DEPUTY CHAIRMAN: Let him
finish; there is no time for questions.

SHRI SANTOSH KUMAR BASU: I will
speak to you later on outside.

SHRIT. PANDE: Just one question.

MR. DEPUTY CHAIRMAN: What is the
point at this hour?

Suri T. PANDE: The point is this: There is
a list of relations given in the Committee
Report; that is my grievance .

SHRI SANTOSH KUMAR BASU: I am not
discussing that. I quite appreciate Mr. Pande's
point. I am discussing far more important mat-
ters, student-discipline and observance of
decorum on the part of the students; that is far
more important than the list of some
individuals, relations 0X otherwise. I am not
on that point at all. Therefore, Sir, I just
conclude by saying that from my own
experience | have seen hotf the students are
conducting themselves in keeping in
confinement or laying seige to the house of
that old man of seventy-five years, the Pro-
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Vice-Chancellor. A solid wall of human
beings had been put up at his gate; nobody can
get in; nobody can get out; and that gentleman
whose health and life depends on his morning
walk has been deprived for a period of about
fifteen days from having any such amenity. So
is the Registrar of the University. His old
parents, father and mother, are suffering from
heart trouble and they also have been kept
confined inside the House and with no
amenities being provided to them. That is the
position. So if the Mudaliar Committee Report
in this particular matter of student indiscipline
requires any corroboration at all, the students
concerned are offering it in abundance at the
present time for the last few days. Those
students are showing such indiscipline and
lack of decorum by completely dominating the
University campus that by their action and
conduct, they are providing the fullest
justification and strongest support to this Bill.

Sir, I conclude with only this observation
that these students have been misguided.
When they are approached and talked to in a
reasonable manner they seem to return to the
path of reason, but then some outsiders
intervene and again deflect them from that
path and lead them astray. That is the
unfortunate position. They have got to be
saved; they have got to be rescued, and that
too with no further delay.

I

MR. DEPUTY CHAIRMAN: Mr. Saksena.

Just ten minutes.

SHRI H. P. SAKSENA (Uttar Pradesh): Mr.
Deputy Chairman, Sir, my only point in rising
up to speak on this Bill is to add to the
congratulations that my friend, Mr, Sapru,
conveyed to the hon. the Minister of
Education who deserves our meed of tribute
for having brought this Bill at the most
appropriate time although perhaps because of
that Ordinance the bringing in of this measure
here has been delayed for some time. The
obvious reason for this measure is
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that this national University, as I am pleased
to call it, has been suffering from this canker
in the body politic of the University for a long
long time and no remedy has yet been dis-
covered to" set it right. So I give this Bill my
wholehearted support.

Now, Sir, I am a champion of the students.
spent the prime of my life from the age o
seventeen, when I was myself a lad of 17
amongst the young people, and I have not spen
all these long years in vain. I know and hav
studied human psychology. I know that th
students are very disciplined and a good set o
people, and there is nothing wrong with them i
the approach made to them is friendly, brotherl
or fatherly. So there is nothing wrong with th
students. I give me them a carte blanche tha
they are absolutely innocent and they have go
nothing to be blamed for. The only thing is tha
the teachers, they too should have a mirro
before them. They should search their heart
and have an introspection into their own selve
and then see who is responsible for thi
indiscipline, if there is any among the students
because it is they who-put the model before th
students, and when they are themselves in th
day to day life of the University indulging i
this pressure tactics, pressure politics as it i
called, when these teacher-politicians se
naughty and wicked examples before the stu
dents, what else can the students do? They onl
copy their leaders, and therefore I submit tha
the students are entirely free from any mischie
or any indiscipline whatsoever. My friend, Mr
Basu, was speaking of their indiscipline, thaf
they are besieging the house of this Registrar o
that Registrar. In this long history of turmoi
and confusion in the Banaras Hindu Universit
was ever any concrete approach made to th
students, to befriend them and to bring them t
the right path? I am afraid none worth the nam
was ever made and therefore the stu- I dent
came to be misguided. They I
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are only misguided; you can put them on the
right path, on the right track in no time if you
have got any confidence in yourself and if
you are capable of putting them on the right
path.

Sir, the only one point that I want to deal
with this Mudaliar Committee Report is this,
that it is open to severe criticism; whatever
else one may say in praise of the Committee, I
am afraid that the Report is open to severe
criticism, and much of what it has embodied
in the Report should better have been left
unsaid.

\

Sir, the hon. the Minister of Education has
given us a directive that the Parliament should
give a constructive lead to the Banaras Hindu
University. What lead are we capable of
giving, Sir? That is my grievance. We are
ready to help him and to give him all the
constructive lead that we are capable of. But
then unfortunately our hands are themselves
tied. We suggest so many things but they go
unheeded; they are very seldom taken notice
of and very rarely perhaps acted upon.

SHrR1 P. D. HIMATSINGKA (West
Bengal): He is asking for constructive
suggestions.

SHRI H. P. SAKSENA: So far as these
constructive suggestions and the lead to be
given are concerned, it cannot be done in.the
ten minutes' time that I have been given and
therefore this matter will have to be deferred
to a more convenient and more appropriate
time.

MR. DEPUTY CHAIRMAN: You
can write to them. Think over the
matter deeply and write to the hon.

Minister.

SHRI H. P. SAKSENA: Thank you for the
suggestion. It had never escaped my notice.
Please bear in mind that innumerable men of
eminence, benevolence, knowledge, leaning,
and philanthropy, ruling princes,
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[Shri H. P. Saksena.] business
magnates and common people, all have
contributed towards the founding of the
University and that was all due to the
veneration in which the entire country,
the entire nation, held Pandit Madan
Mohan Malaviya, the founder of the
University. Sir, the whole country is one,
is unanimous in recommending that the
University should be allowed to maintain
and preserve its national character. It
should not be allowed to suffer in any
sense whatsoever.

Auft are i (TwedE)
Irgamfa wged, ... .

wt ato w10 v ftw (qead)
ZaT qr=dt & Al K A7 FAT F7 AT
fear sra | qo fro & @ aga wg
6 &, g dr 38 e @ifwg

ot gemanifE =17 a9 fafret
qgd &1 @@ AT § |

&t gio Ao WM I : Jo do
% are 7 gu 7 faewelt @A £ 7
I At & AGE AT § | W FEgAr
& f& o dr ¥ Wl 7 sumar 4T ¢
g ot = faemar arfeg |
Mg. DEPUTY CHAIRMAN: Shri-
matj Bhargava, go on.

sitat ameET Wi oS gwmf
wgray, famfaacm adx § @
FT §fET qTET 7 § W AH &7 e
A1 1 e fam aerw g gfmafadr
w1 Ay foar amar & sus wfa vga §
qET ATeqwT 7 Y AR g1 /IR g AT
& afi—fegeaw & 43l afew fama
& awr fr—smae § 5 aarw fag
gfaafadr faadt =gr & 9 @ &
it f@w a9 WM A1 SO
wgwAT Wieda off & I ag aerg
T off | 7 69 @197 F 9L A AqT
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girafadr &1 == gw @ G §, wEw
frq godr agy 3 frar &

ug faggs &t R w4 ofr gt
A 1T §, TAFT § F@nE Fdr §
o arg gr & faen WA wgaw #r
i fag aard Ty stz g 0 ag o
# aradr § f& go9 oo o wfeqw
ATHA ATAT 41 4 AT aga AAwWE qn
aqify gw amad § fe gfafad eadx
gt arfga wie givafadr & edqar
OF 4gT WAwE Ard ¢ | F aarw
ferg gfrafadt & v aweafaa 73 g,
T AT AT &, T o
¥ g fraz o fadrez & agem &
ara, aeafeaa w1 § 1 safad qa o
g5 qfwatadt & was § 1 adr s
g X 97 wadl g AT AT ALY W
a¢dr § f& gfafedr &1 @dqar aga
ATET AT § | T 6 g ag v
& TEaT Jed g1 smat § f eadrar
a1 audT AT S Fear & o
gt & 1 fadft o aga g awg A
TH AZT TG WA § WIT X FIT §
UG 19 S raT 4% A A% @ AT
ot & AT SHHT §T F & AT ff g
AT GFTT AET GAT qTlEq | gaTe
g qgd &1 froem § o g
& #eq T =T § 0Ty AT gAw
&% FEAT BrEr o Wi faawr
W ZH A9 1T AT A W sS4
qdre &7 § AT 47 g | gEET 8w
&T g1 a1 Wt wEaedy ST IEE e
T & gl gim a7 W fF sger
Hd w0 T | agT Bl "I
gare aarw fgg famafaarem &
gAT B | WIAEd & ®I § i g¥
T AN, WY qraad o g1 agf |9 @
drm, 9 & gfa =7 wma § 1 fe
TH AGTYET GE4T 6T gH $Y g7 AFC
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fars @t 3 7 ag g @9 & qgen
93w ¢ 5 qawr famed & 3979
giifad & 37 fadas 1 v w7t
g

AT FTow 4 A & fr 9w i
gearft 8 1 gafar afz afmfed
T EXTATT T wrgor A Frar § av ot
& wgaa g 7afs & frar 947 wdaw
¥ oagdr & F s eareft foraw ar
faere & fagrs w17, gad gfafad
FT TATTAT FT =A@ T, IT WA-
T Y FT FT T A I TR FAHI
Far 3517 arn faqas @@ av saEr
awg1 T )

¥ gfrafadr & art & Jan e war
mar & i gwry A AAATE #wie gant
2 & AT o TAFONT TF AT,
forw 7w 3 99 R argm W@ 4, 7
FZT AT TG A | FTIT TAFT AZ AATAT
arar & fF e w=T gEaEer 4
d1 I AT B G FA A T
wfsmg oré fe ga¢ T wew -
HEAT W TR gL AN HC AE |
gAY zam # feamr g fr g avg &1
gerfae fadaw awp fear s, &
A TEAT AZT T AT | WY iy g
ferat s 7 g @ fr g fadas
AT FT IART GATE FT 5y v
o |

watfaaz awdr & A aga T=4
gt & Faft & A g fr g fasdas a2
Zh §@ AT 9T SART FT AT A1l
a1 5 ag w=gr & A1 T, 41 TR v
HAAT ZI | AT gErfET wRE e
F AFT FATET 5AT HTAT g7 AT
A&t ar 1 ar o FfF T o af 2
gafad ot wwdr Ty 3T =@t g )
AT AT A AW AT G TR
AT 51 §, %% B qwa g w0 I
T TR A e AT @ 7§ —
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9T # 77 Fe¢ w3M & gaq f aga
FTHr Tafaar § 1 a1 & & oF A
JWET X FT F7 A%AT § | IR
FAT AT ZFqor 71 4T IHT7 F7 A7 T30
&\ oF o I a9 Y, T Yo
q @gr & . This college (College of

Music) has been under the direction of a
distinguished musician of North India”,

oY 7 @il 9% FE 39 {5 os fem-
fefazs rrsfifaae @ i amr £fem,
areq Efear &1 #5999 19 v 7
qawdr § agT wsar gar | A 4%
77 fagrat & zw #dr wrar w97 § i
wfasq & v wwm wEAT gy 8, &
TH WHTT W ARfAF A=, 97 99T
at ZfEor & WTEET, T §HA A A
ST A7 g9 g foE w1 guy ufaw
HEE &7 |

Wt @Yo ai¥ : 97 gwaT g7 g2T-
oA uradt &1 2, 7 2for W & §)
afea AT arg sz afaw wrw @ § )

TP ST W gad AT Ay
fe s3ita fefaomm wfege & o
A & fod qz war o & & dad
71 faadf aga T A M A AT § )
Wm&méfﬁfﬂﬁq_atﬁoﬁ
TARAY B, WX FoaAY & A F qody
g, UadAaw z@ &= 1 TedifaE
FA AT & FOT WU HrE AqfAAT
ot & a1 99 Taar #t Qad F S
AT Sifgd | AT qWAAT F A
¥ wwm 7 A wem e g gw A
guaer fr AT 37 & 99 I AmEl
FT AT ATH F1AT § AT ZaAT FA 6 |
# 77 780 ag @ § & B qea w
& ar =Y, f¥zd go Ao A FH
& an g, wre d fadh adr wE
f& &7 avg o a1d FoniE & 7 forw @
¥ W< 0% 7 e qF, A A9 91, Iy
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77 FieET &1 AT s wegy Far
3T AT M T X 47 wEAT A=A
z fr fagdr gez 72 fogtd grar anfar,
I AZ # 1 wEh 2T 73 Fagegr
sqf¥r 7, , 9 fazra &, gaty Ty
7047 &, WAL § AVAT IT AT &
AT AT T ACAF ITAT FOw Fes
AT, a1, SAET AeET g1ar o

at 7w fagd mal ;37 frad
q13 & fadr & |

st @Yo qiE : 47 AT ARl FEATHL
gk

AT AT WS Ay T AT
fs frardi ezigs w27 § a0 IFA
qT-FrZa-H0aaT ¥ 2 RS F 97
q frafar &1 7tz 39%1 T 7@ faar
T AT F FAT HAAT § A e any
1 #rg 7z o w2 § R gy waea |

z a1 2 [ g A et §
g1 7, afer wic ot gfaatadts @tz
e wifaat F g g 1 F 9
w1 & agad g Fe ga® st g
g0 2 | 7% A 3w AraT g R gEe
T 0% {17 & a1 I9% 9 4g 7@l
# fr g fomd qare F7ar wmgy &
q21 7 %< | wifas @ A 4T 9o
gl w1E AT qEAT geqr g famy
AT GTFA FOT | FAE AR FEL,
Aradr AT Fidr deardi § S A
FE N AT TEAT AT 7 qhear fae v
ar 3T 9T T 9T FAd ALt
i fr vy fasd e avg A A9 A

Al

o feranfaat &7 ama, & & Qoraar
et A1 wAad FeAr g S ey
faerrdt & 7 59 a% & T4 @I FL |
YT F A AT & | A TAGRA

St Fifasr &1 wrew gl § AR aar
%, w7 &y, ¢5 gfag frandf oi 9
AT EZIEF T AT AT AE qATEA 4|
T 97 "i, a0 94 A1 fafara ¥
¥ & 6 gw agar 9T & 1w an
w3 9 gare a= qg g g
W qrq 7 frardt 91 =T § 59
777 frad ¥ amz @ wrfas § usfray
zafar & & & f agr e g 39
ArsTfT w7 aF, w0 drefig A
W & A TAAa § gEar 9T g 6w
T & 37 aw o1 fa7 G §

(Time bell rings.)

31 faaz AT & 7 37 AT BT AT FT
T E
4 .M.

frrdy s ot 2 92 78 & & awre At
AT TAANTH 29 & 7 I 4341
MG AE oAt § gy A
TAAAT | 97§, 7O HE TR g9
Azt & safag 4 37 faoa 9 59 a0
TEf AT | T AT 949 T 8%
¥ AAATT qAEAT A AT IAH AT AL
W F THANTF 741 T 97 FgAT ATEAT
g fa 3 et oft st wrarifas seerar
¥ ferq Frers e Afafad & faanfaat
it T F 7 iE | ww F w0
9 ATA F1 99 &7 740 % gw faenfaqi
F1 AT TAFANT F A4N A &, ar F
T A R A At g O faemdb andr
AT 7 AET AT 41T 59 JHIT AT
St za wfaasar  ar gafsfafes
AT TAT & A T4 % B AGAT | 59
faa gare wredifas aa, am v gaE
forq 4t & | =7 7 90T TA T 1
frerr % &1 gfafadt, s wiw
foraret 7 feramre & 3 @ aferr &1 wmdfy
" gadr gara wfaen ssome e ) §
farardt & gury wrdT avifer, St
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A% w FFEA A E | At T
Ay Ay /1 garr wfaen dr gsvaa
FWIT W ZET AqEe AT geed
EAuLl

MR. DEPUTY CHAIRMAN: There
are two more speakers. Titty may take
about fifteen minutes; and if the House is
prepared to sit, if necessary, fifteen
minutes extra after five, I would like to
give them a chance. I hope we can do
that.

(No hon. Member dissented).

MR. DEPUTY CHAIRMAN: Mr. Ram
Sahai.

ot TR wE (WeR 9EIW) ¢ -
wumifa wgrzw, 5% fam 1, @1 fooE
& AR, HT 77 % AT THATE ey,
1o 7z fagrdt am w4t =z gare
FrAT A I9F wiagi F 5 waw
WA FAZH & IARI A9 F@1 F | THA
#7¢ uw &t & B o faer arar @ 3
g AT TE T UTAEIF § | Alwa
a7z T & B fowr o g iy
FT AFLT a1 T 47 99 a9 AT T
& o 97 TATAz & A o ard
4 3% 79 S A 2gt gfvatad 7 war-
fedrer of 379 3% avav & Fa% FALT
a1 A% wArET o fag oo, @1 oA
U a9 q7E F GEfAAr A A9
UT @Y & 9T ST FAATATE HIT FAL AT
AT T ZE, T AT AL F0F AT |

TF AT A AT AAAT T Feal F
Forerd am¥ & 927 7 & 1T T w71=-
w faat § A% a2 %@ & fF v
afam wifz gt @@ fast & wumar
aEATE | A W TF wTES w6
wedl § AT I9% AT AH Y AT w7
wAHA § | WL T uF aifadwfas
ifizzgz ge fom mar & @ g
WMA Tz @ fau a2z
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aiwa & f5 ardfay ar fag o
1% deqr g §, 39 99g F ATy
W AT I FEA ST AT ATH § ) T
nF Frar a7 § F aree wafit s
azt gfrard wfrw g4 2, 39 fmd @
T2 AT AR § | WIT FEA F 47§
foF azi amge & foad sEAT R §
Z0ET 59 2§ A & fw Pt A Pt
AE & GART WATE §2X 9T 917 HIT FZT
a1 9T &7 7 730 7 GrE FT 99 A
# | 57 a%g 47 uF TEi afew % faad
# W9ET AT T § 1 gah it
fomaw & =afm 7zt 0 & 9%
HTETI T ATATAC0 T 11 & o 390
a1 g 9 F "l afe G §
q WAAE &7 SR W oaa g
¥ gz Famm wem fF7 owe
FEm wATE F AT KT A%
a1 fads=m ¥ a7 a1 F gawwar g 5
it Afear g qard 7 & s
Az wad fraa w947 § 1 F a7 T
g s o g Wit ami W A
gl faar o & B 4 7917 & 4 fae-
A7 frz g€ & 1w oAt and, fie
TaEaFAT TAT 41, Z19F & AT 7 qrH
AT WwFr FIaT |

aaren qfaafadr &1 o ofr e
@1 &, W W T w2, W T
ifeq @@ gygT wreE T o qmEEr
& 37 = fram ar, F awwan g o a4z
AFAT W17 39 AT F fevar wvar ot
T2t w7 & Wz g fr fa w3 A
ard safy a7i w17 27 saa dfam a2
@ATE ) TH g § 97 guwar F
fir @t 1% § o w9ET 7w a2 &
oA AR & | 92 g7 WFAT &, o fw
a7 wA  fraze fen fF g wl
AT FE TAT o7 39 FF A2 T GrE
FT 7 T g1 | A06T 37 97 T a7
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[T T @]

a9g & qgt At T AT §, A7
auET ®{ F{F qx gfafedy 7
& | ag S 9T FT T FIA AT97 47 AT
aarw farg afafedt & fag war §
AL EATE W WAC IEH AL § qadAz
qrE1 Fawar & H F4T AL T gfr-
afadie & @ 7 oF wiiwgfe
famr et e o wa o< gag faame
frar war €, 37 9% zwq fa=re fear
SiTaT, @t sarar 3fae grar | g7T qaar
T & f wad ot gra qar gd § wwh
gfrafady a7 uF swre & azanit g€ 3 |
ZuT< g avd, fawr go% a1t § aga
A FATE W AT W qE 7 W OF
HEqT BT TEATT AT TG FT WA FT
qga a4 017 &, I8 7 77 frday w8
fir & g ara 1 29 f ofefeafs aoma
T & | wT A% ggr F1 aferw
T IHTCFT a7 4% §, 408 77 oY acg
I 7 &Y, a1 7 a7 wwmar § v A
AT FHT a8 Fa=q g1 awar § fwogw
va qfcfeafa &1 qare #1 w97 &°¢T
W FEE qAE F @ famw w7
sT=g1 I 44T &1 qFAr g |

aq ety 7 wafr ag gfafa
g€ gf 99 99 MEAT SMT WK
Affeqz  TAET TAH FE W 6
rafaz< gF 4 1 @few W a7 gaTe
e #1 a2 5 g verafy su%
fafgex & | o aw? 3w & 39 79
RAT IUT & A1 FEM T AT AT F
gt #Fg  faar gem M & wuwmar
g & 7@t & ol grew dEd Faw
gz W gaTe wa W § | gEw fag

g4 SATRT AR T Fr =iy W

g @t wrae wfeq | aveay F afz
qgl ot 9@ & 99T a9 & /1 a5
FAB! T HT T NUET HAT Tifeq |

q o fFam 9 AT 9 g
o 7, famn a1 fasre, @ 9 =for &
fasga w=w et & (7w et S
Sreae, aFaee wifz a1 s foaes
T Z A1 70 IAET Avey FAfafE v
a3 3, dfgw v afer At 7
Tg AT A T A F ) F v F
fr s #0921 5 fqid ot s are |
|IHT 2 | ©F T T zeA we fohe
¥ 77 a1 waew At § W T &
HMgA TN IT AT A FF 5T TELAT |
dfr wrowe fom aeg A1 gafa 2=
WY § TAF wae? qE G 9f 4 g,
fomdr &t faarfaai a1 sfee gac
AT Iy Wi A awwar § gt
gfgsrdrr  fasgwr 7w W@
&, faeg gavde & 1 7y wrow £ f gt
gt & gfrafedm wiT gare wE &
FIAAT GO 1T F1 AE WA £ | g
ﬁa‘méﬁﬁtﬁé FATH THo To AT
=gz A1 fadt @A g v ST @
fafguer a7 a3 2, afew w735 3o
F art 7 gw o) faare ot wd ) I
a1 fora sfer & faegar s ) 7 30
¥, foar witc s, sfor a1 sovam
FMA § "awg wfrT g1 awAr &,
Afam it afqardy aF afor 4 & 5797
I {7 i w1 7w a6 8
Z1 At | gataq F forar @ wEEa
# frags s€w fF 7 sw At 7 famme
¢ AT faare #0 ssw # AKX
gfaatadrs & fedt wame & G =paear
71 | foem oeed F, A= g, foew
HIT % & FR1 & 9% 900 ¥ are 7
T AFFTY AT ora, 7z 3% &1 &Y, Afa
# dt ag =gar g e ot s 531
fr ot femrdi § sw@r oderi W,
F wianfwasa 7, fady e = for
% WA W Y WA T O T AR
g1 fomd o § afer & a1 a7
&1 w1 Fifara A aF 1 we
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T Y T T G® F AT H FAAT
g fr frem & gy faaey g i
qT ag 9 wyaga A gfeafaima
&Y A UT 7 T gATE AT "I E,
=7 TEN AT |

st afo Ao TR : FRwMiT
723154, 7 37 fae w1 a1 57q ¥ fAa
a3 FACE | 99§ 57 faw qv AT &
T |31 31T g TAIAT gaaH 3AFAT
£ | @ET | A ATIT W aFT=T g0,
FART ATYAT| AR TAR g7 FT
a3 famr F g gravg 5 Fe F9
gfgafadt = o 73F g =fad ar )
T fgegat %1 uF afqx yf & 77
aare farg afeafad wrer 7 & 74,
afen gfmn # oF wage gfafedt §
I 5 AT Had WigT AEAd o F
WL 75 A JO qgT TUAT A
ar | 7% T A% § fr o qfer v A
dq % fair wiv A o 79 39 7 @@
AT &, TTRT £ FT T T ITH! GA7
famr ar | gy & Al feg 43 a3
faaw weavt 7 faar 39w g a0
w1 gfafadr 3 dfes 1 ag7
a7 | FIFA HIST AR FY 19 & o 77
T =1aT, AT ATGIT T A0 E AT A
WE |

ZATT AATAT HIZT Mo TATF
Y, T ATTATT AT T4T A=1T 477 27
g a7 famaframa w0
faaratar g, 4 Afwa 37 ot 77 faeg-
feramrary grgaT 937 | IAET FTQOT AT
aq &1 71N & W Fared reafrars
afily # fote & wtaz & 1 g @7 w1
miusd & AraEaE 5 w9 fae-
faam &1 gae: fq7 #9941 ore-
Tawa &1 A gAifAd aoer & @ w5
e v, snfeda s fear 1 g
T fad wiprm frmx & | 92 T
60 RSL—6.
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AT ATRT F AT Ag1 47 o R
TA7 FTAA | A7 AAATE AT | q7-
F17 frafaaag i wrafor sqaeqr &
FEART g1 FAr |y, e o dar
OF @HT wrar § Fa7 FF sy wan §
a9 AT AT TEN @ AFA F | 47
v fazafaemag %1 §r 219 781 § afew
aut fFrmaframal 4, §4 7 w7 7 59
W Sq1aT 47 a1F TAT ZAT AT | Al
HAORTT TAF AR0A FeAl § o v 7
AL BT FTTEAT AT CTET TL AT ST |
qreafes  sgaeqr 7 sl &
O EAAAT § AT FEL AT 47 T &
fF 3a% 991 & fa7 aqr g goAT
¥ far qfrafasy gyiza wwiraq & afe
Fh WIT 97 741 & fF A g dav
T 7T |

uifas, 9z garer #4713 7 4 qATH
Fardy Ferapr-swaeqr &7 2, ZUT AATAHT
F1 & P a7 9T Zr #7 famgardr &
o ZHTL AYAATT AT AT FAE ATEH
aza |1 g1n & | T qaifagT F957 #
Fet2 & 31 99 93T ) IERT ORA TAR
qZT 7R A, AT FZT TIZ AW | IW
PrqtE & &€ deft ard g | e sad T
HAT FATZA 41 | 77 577 Z77 TS99 7ar
FATa ¥ § 79 79 437 A% g7 2 |
afqafadt arz wfem 7 o oAt foare
¥ &z & fF faaifagt & azads o
wiv zf-zfeafas a7 «dr 2 1 wgiq o
A% AT TF FHE fgaw AT g
7% fasre 9 ¥ a—F g AT 7
7z fagam Foar wzan §-—zfefefa
T qeq FRT 72 At v ¥ e
T 9, Tifatza mzi, franfray
F Foat 24T § A w9 =g F A,
oA fo & Frd, Saer 3o w21 & )
T 117 & fad, wearaz & fag, gwamr &
fag, FT®e ITAT FIAT & | AT
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[ ate ATe TAFIA]
fazafaamm  0F See-mfafefmm=
W wfearfafefms & o ™
wanfra FEgT AT &1 & | Fwranta
wgted, Aot wraw § B srgwaran -
T FATT a3 AT § AT f——AT £
gt T g o 7 miwfe P . .

MR. DEPUTY CHAIRMAN: Please
don't refer to Ahmedabad. Confine
yourself to Banaras.

w1 qio Ao TOSAIS : FATTH faza-
faarea § ot mfafeag § ag fedr
arferfzaer qr#f 7 a3 frar § A d &Y
wewaTars ¥ A7 fear av ) 71 wa wEar
az & fr ot ofafers aréte & 7 faar-
faai & ot A ISET AT E AT IAH
Wt oA v WA | gRIfAT, 9v-
gamfa wgrae, & s 3fez 7 a7 A
wrgaT § f g 7 o 7@ miffeag
qrefl ata & | ot aifefeger oy & 7
R T Ha T FH FCAT E AT THHT A
& fod T 71 39 7 7 F i w7
wifzd | a7 fergeane &t arw 1 feeg-
T A aga o arfzat §, w18 St &
ar 9% 59 &, w1 wegfaez & 0 av o
wifiafeswer qr#f & w0 & 7 soeT TE v
AW @z & a7 At w1 A1 g 7 #
FTH XA F |
SHRIV. PRASAD RAO
Pradesh): Congress !

(Andhra

ot qfo Fo TANIT : WITH! G
wT, Sfe 7w Fagan 2 fr qg wegsy
FIAATEr FAAT & AT a7 gfaafadr
J ofr 77 4137 AgT €T ¥ | gAY aved
® wmd Ifa, svawmfa wgew, a2
¥R 7 57 e vt wifgg | oo
gt %1, Tifafessr 7ty &1, 92 ama
gt =fzg

1

W@ fawr & qarew gfafed o
= AHT §g 3o a1 gar g3 famary
2 1 fafqzz w s wfaac feg o
gafag az qr 9w ® 467 " o7 S99
Tfew § Iaht o1 aedt T wedt Frrer
faar smpr 1 faeafaama F o
fasrs i foemad & st fera
far srar 1 AT o 9 AT foE A
§ TR Ot i e e W
& AT FrAT TA0fEg 0

SHE WAt ¥4 97 wear 2 i gfa-
afadt Frzw T w1 SATET F A
sifirre fog o | g forer Fomrga &
AT T F AT FIFL BT TF G0
faer arar anfag Fowd 3o iy famrfen
F1 91 o oft aw wwrz s A af g
wqA 7 arar aifay | gut afafom, w5
AT A A ag 7o #r 2w A feg
ferafaarem’” & “farg”" wrex famrem sg
3uE FT ot fa=re far sran wfeg o
Fifs “forg” we &7 ®E HrATEEA
Tl &1 “aaren gfrafadt” S 3 ot
a7 & gl afaafad” sy o g
arfzq | o garr 3w wryrE &1 oTar d
wYZ e et seqr w1y a9 ar fefa-
A T A g AT A1fEd, 9y wrAwaAr d o

W Sft % a1F qF FgAr dF Ffe
3% fort wor 7Y & | et e F wO
& Al 90, ¥ fowe &7 o fear 2 zai
ferat & syrowr =1fpar war Fean g 1 AAE
Sree AT §, d71 o 7 Zerar g i foar-
Faa1 #1 o gfez & 3o e sran
2, T arg arfeafeer T @ | gar &
grar =ifed | 7 |wzan g fv Pranfagt 1
FIETATT FAT Arfeq, TwwT &9 &7 0F
oS FAF AT SifEg | ww A% 2L
Frafar w1 smare-fase o d=%
T TG g1, A A% ZH AW FT 6
agr agr @da | gaT 7 A F waar E
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e gare fanfagt &1 orfsfess 7 730
W JAT F1faq WY F1 378 2707 a1
AT & IAF TFFC H AZ1 W7 AT |
T, FAAT AN LT GrAAT B

Dr. K. L. SHRIMALL: Mr. Deputy
Chairman, at the outset I would like to express
my feelings of gratitude to the hon. Members
who have participated in the debate. The
debate has been marked throughout by
seriousness of thought, sincerity of purpose
and depth of feeling. It was quite natural,
because an institution which is trying to serve
the whole nation is dear to our hearts, and
therefore it is understandable that strong
feelings should be aroused when we are dis-
cussing a measure like this

Sir, in spite of all such feelings and some
disagreement in approach, in details, the
debate has been very constructive and I am
grateful to the House for having given general
support to this measure. Throughout the
discussion, there has been a fundamental unity
of outlook. It is generally felt that all is not
well with the University, that there is a deep-
seated malaise which has to be cured and
therefore, it is imperative that we set the
University in order. As far as this is
concerned, I believe there is unanimity of
opinion in this House.

I shall confine myself briefly to certain
matters of detail which have been referred to
by hon. Members with regard to the Mudaliar
Committee Report and also the Bill. Hon.
Members have referred to the Mudaliar
Committee Report and they have pointed out
that the Report is erroneous in certain details
and extravagant in judgment. I have already
conceded the point that the Report contains
certain  unfortunate expressions and
references. The members of the Committee
were motivated by the highest considerations
for the good of the University, but in the deep
concern for the good name of the University,
they condemned, undesirable things which
they found, very strongly and probably in
sweeping terms. When all this is said,
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however, the fact stands out—and it is the
most important fact—that the situation as it
had developed in the University was so
unpleasant and so dangerous that it could not
be tolerated any longer without inviting
disaster not only for our universities, but also
for our national life. I expect that the House
will agree with me as far as this matter is
concerned. I can understand the feelings of the
Members coming from Eastern U.P. and I can
also understand that those references should
have hurt them. There are moments in our
national life when we subordinate our
personal feelings in the larger interests of the
universities, social institutions and tha
country. I wish the Mudaliar Committee had
not made a reference to any group by name. It
is not the intention of the Committee. I am
sorry that some references were made to the
students. We all know that the members of
this Committee have held high positions in
public life and it could not be their intention
to cast aspersions on the student community
of the Banaras Hindu University. The students
of this University are as good as those of any
other university in India or as a matter of fact,
of any university in the world. The Mudaliar
Committee only wanted to emphasise that the
University must uphold the ideals of good life.

(Interruptions.)

I have listened with great patience to the hon.
Member. 1 have got the full report of his
speech here. Sir, I am surprised that my hon.
friend, Dr. Raj Bahadur Gour, thought that the
Committee had come to hasty conclusions. I
have already placed certain documents before
the hon. Members and I am surprised that
even after looking at those documents,—the
letter of Sir C. P. Ramaswamy lyer, the report
of Shri Govind Malaviya and the speeches of
Dr. Radhakrishnan —my hon. friend should
think that they had come to hasty conclusions.
Dr. Gour also said that the Mudaliar
Committee and the Government were mainly
concerned with the problem of indiscipline in
the University. Sir,
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[Dr. K. L. Shrimali.] though this has been
the major problem in the University, the terms
of reference of the Enquiry Committee are
comprehensive and 1 must say that the
Mudaliar Committee has dealt with practically
all aspects of the University life including
office reorganisation, auditing, stock-taking,
construction of buildings, ministerial staff and
the reorganisation of the various academic
bodies. Because they have made some
mistakes, let us not condemn the whole
Report.

Sir, to my mind, the issue that was raised, as
to wherefrom the majority of the teachers
come, is irrelevant. A national University like
this should invite leading professors, eminent
scholars, from all over the country wherever
they are. In fact, in the early stages, the
founder of the University tried to collect great
scholars from all over the country. We are
aware of it. Sir, I would not like to go into
details. I have certain facts with me which, as
far as I am concerned, clearly show that the
University has, to some extent, lost its all-India
character. I would not like to enter into this
argument at this stage because I do not want to
create any further unpleasantness and con-
troversy in this matter.

Dr. Gour raised the question of the
Ayurvedic College. I would like to say that the
Vice-Chancellor has made all possible efforts
to obtain the services of Dr. Udappa. I
personally begged of the Health Minister to let
us have the services of Dr. Udappa. * The
Minister of Health has written to say that Dr.
Udappa has expressed his unwillingness to
accept this post. He is again coming here
tomorrow morning and it will be my earnest
endeavour to persuade him to go to the
University and accept this post. But ultimately,
if he declines, what am I to do? The students of
the Ayurvedic College are demanding that this
particular person should go and take the
responsibility of the principal-ship. If the
person declines, what has the Government to
do? The students
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are on hunger-strike; hostels are being
picketed. This is the situation which we have

to face and face with patience and
understanding.
With regard to the question of the

Ayurvedic College, I would like to assure the
House that it would be my earnest endeavour
to give my personal attention to this problem.
It is a complicated problem which not only
concerns my Ministry, but also other
Ministries and the whole question of Ayurveda
and its place in the scientific medicine has to
be considered. It will be my earnest endeavour,
in co-operation with the Health Ministry, to try
to tackle this problem. But, at this stage, I
would like to convey my request and earnest
desire that the students of the Ayurveda
College should give up their agitational
approach. I have just got news that one of the
students is on hunger-strike; his condition is
serious; his father came to take him away but
the students would not allow him to go. These
are things which are happening in the
University and which might destroy the
University altogether, If such things continue
to proceed.

Sir, I was rather surprised that my friend,
Dr. D. P. Singh, had described the Mudaliar
Committee Report as Miss Mayo's "Mother
India". Sir, I am sorry that he should have
thought it fit to condemn the Report in these
terms. I think it is wrong to attribute motives to
such distinguished members of the Committee.
Certain facts were placed before them and they
arrived at certain conclusions and let us not
attribute motives to these people. It would be
difficult for any Government to invite any
peoplt who hold such public responsibility if
this House condemns this Report in these
terms. These people are as patriotic as any-
body.

SHRI D. P. SINGH (Bihar): I said that in a
somewhat different spirit, not in the spirit

Dr. K. L. SHRIMALI: I am glad that my
hon. friend says that was not
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his meaning. These people are as patriotic as
anybody else in the country.

SHRIBHUPESH GUPTA:
competent for the job.

Not

Dr. K. L. SHRIMALLI: I suppose they are
competent for the job. I would ask the House
to suggest any better names for a Committee
like this, a Committee consisting of an
eminent ex-Chief Justice of the Supreme
Court, a Committee consisting of two eminent
ex-Vice-Chancellors of Indian Universities, a
Committee consisting of an ex-Judge of the
Bombay High Court and two distinguished
Members of Parliament, one of whom was
connected with the University itself—MTrs.
Sucheta Kripalani. I would ask the House to
suggest any better team than this.

SHrRI BHUPESH GUPTA: Go by the
Report. I can give the names from that side.

Dr. K. L. SHRIMALI: I would not like to
say much more about this matter. There are
one or two things which I shall place before
the House.

My hon. friend, Mr. Jaswant Singh, I think,
condemned the Report for certain inaccurate
statements. I do not want to defend if there are
any inaccurate statements in the Report. |
think when we appoint a Committee like this,
we should naturally expect that it should be
accurate, that it should be precise and that
there should be no factual errors. That is what
we wish and we want higher standards in our
public life. I do not want to defend if there are
any inaccurate statements but I do not think
my hon. friend, Mr. Jaswant Singh was well
informed when he said that the Central
Government was giving only one-fourth of the
total of about two crores of rupees. He said
that out of nearly two crores of rupees, the
Central Government was giving only about
fifty-five lakhs of rupees.
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Dr. R. B. GOUR: Before he passes on to
another problem, may I ask the hon. Minister
about the recognition of the A.B.M.S. because
I have just got the information in the
Consultative Committee of the Health
Ministry that the procedure is that the Univer-
sity should apply to the Indian Medical
Council? The Indian Medical Council will
then send its inspectors to examine the course,
curriculum, etc., but even this has not taken
place. May I know from him about the
position? Even an application has not been
sent in.

Mr. DEPUTY CHAIRMAN: You may
table a separate question. It is a different
matter altogether.

DRr.R. B. GOUR: No, Sir, it is not.

Dr. K. L. SHRIMALIL: T would like to
inform the hon. Member that, as I have
already stated, in consultation with my
colleague the Health Minister, I would try to
tackle this problem. The Indian Medical
Council is an autonomous organisation. It is
not a Department of the Government; it
cannot work at the order of the Government
and I think the whole thing will have to be
examined. It will be my earnest endeavour to
get this matter settled as quickly as possible.
That is all that I can say at the present
moment.

I think my hon. friend, Shri Jaswant
Singhji, said that only 25 per cent, of the total
budget of two crores was being contributed by
the Central Government and, I think he said
that the rest was coming from donations.

SHRI JASWANT SINGH (Rajasthan): I
took the figure from the Report of the Select
Committee. It may be wrong.

Dr. K. L. SHRIMALI: I do not know from
where the hon. Member got the figures but I
shall place the figures as they are. The revised
Budget Estimates for 1957-58 are as j follows :
Receipts—-Rs. 1,20,98,229 and
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[Dr. K. L. Shrimali.] the total
expenditure is—Rs. 1,26,94,859. Out of
this the following grants are proposed to be
given from the Government of India:

(i) Rs. 55,50,000, and

(i) Rs. 129,300 for specific pur
poses and development
schemes.

From the State Governments—

(i) Rs. 2,73,350 from the State of Uttar
Pradesh, and

(i) Rs. 27,000 from other States.

Now, in this, the Central and the State
Governments contribute approximately 50 per
cent, of the total receipts and the Central
Government alone contributes nearly 46 per
cent.

SHRI V. K. DHAGE: What about the rest?

Dr. K. L. SHRIMALI: It comes
through fees and various other sources but
donation is practically negligible.

Well, there is one thing which is distressing.
I think this is a matter which should concern
not only the people from other parts of the
country but also from UP. Here is a Central
University where the Central Government is
giving the maximum grant. Let us look at the
results obtained in the Indian Administrative
Service and allied examinations. This is an
analysis of the successful candidates at the
ILA.S. and the allied services examinations
contained in the Seventh Report of the
U.P.S.C. for the period 1st April 1956 to 31st
March, 1957. The first five Universities, I will
name them, are Madras, Punjab, Delhi,
Allahabad and Agra and the successful
candidates number 79, 45, 45, 30 and 26
respectively. The next are Calcutta, Lucknow,
Bombay, Nagpur, Poona, Rajputana, Patna,
Karnatak, Saugar, Gauhati, Travancore, Utkal
and Banaras. The figures are 15, 13, U, 11, 10,
6, 6, 5, 5,4, 4, 4, 4, respectively. Banaras
comes nearly almost at the end. ~ Now, Sir,
why is this hap-

pening? I would like the House to consider
this. This is a Central University and the
Government of India are giving the maximum
grants to this University. We are also giving
them maximum salaries in this University.
Why is it then that at the competitive
examination in the LA.S. and allied
examinations, even some of the new
Universities like Rajputana and Saugar and
Utkal have surpassed the Banaras Hindu
University? I would like the House to consider
the matter seriously. The truth is that the
teachers and professors in the University are
not giving attention to the studies and to the
guidance of the students. [ understand .

PANDIT S. S. N. TANKHA (Uttar Pradesh):
May 1 enquire from the hon. Minister about
the medium of instruction in the Banaras
Hindu University? Could that be responsible
for this backwardness of standard in the
University?

Dr. K. L. SHRIMALI: There may be
various other factors but this is a matter which
has to be

SHRI P. N. SAPRU (Uttar Pradesh): Banaras
has had a rather low standard for some time.

DRr. K. L. SHRIMALL: . . . considered. This
should be a matter of great concern and
anxiety to this House which sanctions large
amounts of grants to this University. The fact
is that the teachers there are dissipating their
energies in various other activities and leave
out their main work, that is, teaching and
research. If the Mudaliar Committee says this
and brings this to the notice, we are all
offended. T would like to ask the House to
find out the cause of this. What can be the
explanation for this state of affairs? Why have
things come to this pass in the Banaras Hindu
University? Why can't the Banaras Hindu
University produce leaders in society who
might hold high positions in our public life?
Oxford and Cambridge contributed the largest
share in
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building up the elite of the country and in the
building up of the public life and the
administration of England. Why can't Banaras
Hindu University which is our national
University, make a similar contribution to the
national life of the country?

SHrRI BHUPESH GUPTA: Did you ask that
question of the vice-Chancellor?

Dr. K. L. SHRIMALI: Thanks to my
friends sitting over there, the Vice-Chancellor
is not allowed to function.

DR. R. B. GOUR: This is an Insinuation.

Dr. K. L. SHRIMALI: This is not an
insinuation. I am stating a fact. I would like
the hon. Member—he has been there—to find
out as to who the people are who are trying
today to disturb the academic life of the
University, who are the students, what their
party affiliations are, who are trying to ruin
the University today, eetc. I would like the
hon. Members to find that out.

Dr. R. B. GOUR: You are running with the
hare and hunting with the hound.

Dr. K. L. SHRIMALI: It was not my
intention to introduce this heat at this stage but
the hon. Members would not allow me to
finish. They are not prepared to face the facts
that I place before them.

Suri BHUPESH GUPTA: Do it.

Dr.R. B. GOUR:
they are not facts.

The only thing | is that

Dr. K. L. SHRIMALI: Reference was
made, I think by Mr. Amolakh Chand and also
by Mr. Sharma, with regard to some speech
which was made by Sir C. P. Ramaswamy
Aiyer when he was leaving the University.
Some reference was made to the present Vice-
Chancellor and we thought that that was a
demaging statement to make regarding the
new Vice-Chancellor who was "coming in. My
Ministry wrote to him on 28th
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April, 1956, and asked him whether that
statement which he had made about Dr. Jha
was correct. | would read that letter which he
wrote in reply. This is dated the 4th May,
1956. This letter was addressed to Mr.
Lakhani:

"I have just received your secret letter of
28th April and own to a feeling of surprise
and indignation. The so-called report is
inaccurate and mischievous and designed to
denigrate the Ministry of Education.

"There was a meeting of the Executive
Council at which I had to mention the fact
that I had communicated to the President of
India and to the Education Minister"—the
late Maulana Saheb—"my resignation of
the Vice-Chancellorship of the Banaras
Hindu University. It is also true that Shri
Humayun Kabir and Dr. Saiyidain had both
spoken highly of Dr. V. S. Jha in response
to my request for suggestion."

It was open to Sir C. P. Ramaswami Aiyar to
make enquiries of Shri Humayun Kabir, who
had, I think, left the Ministry by then, or of
Dr. Saiyidain or of anybody in the country or
in the world; it was open to him and he was
quite free to go and ask for suggestions and
people were also free to give suggestions if
they were asked for such suggestions:

"It was understood and taken for granted
that the Executive Council in whom lay the
right of chosing a panel should be given
some sort of guidance and advice by the
Vice-Chancellor as on previous occasions. |
relied on the opinions of my good friends
Humayun Kabir and Saiyidain and told the
Council in strict confidence that persons in
whom I had full confidence had suggested
Dr. Jha's name and that I was willing to
sponsor his choice though I was not
personally acquainted with him."

That, Sir, is very different from th«

statement that was quoted:
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"I know that there is active canvassing
going on in favour of Dr. R. S. Tripathi, the
Principal of the Arts College and against all
other candidates including Dr. Jha. 1 have
also made it plain that speaking personally
and in view of the situation (political, party
and personal) in the University, a Professor

or Principal from the ranks of the
University staff is, in my opinion,
unsuitable ~ whatever  his  academic

attainments may be."

This is a very damaging statement and he
wrote this letter after he had left the
University and he had no axe to grind.

"Evidently the news has leaked out from
one of the members of the Executive
Council".

There is confidential in the

University.

nothing

"and has been deliberately distributed
and circulated with an ulterior purpose."

I need not say anything more about this
statement. I am sorry to state that the
statement has been quoted, but the full
statement has not been placed before
Members of Parliament in the pamphlets
which have been distributed. I am also sorry
to say that in the short span of my public life,
never have I seen such propaganda being done
against a measure as has been done by
members of the University and I think that
itself discredits the teachers who are in that
University today. A statement was quoted, but
the remaining portion has been left out and the
remaining part I shall read out. Some hon.
Members quoted out of that pamphlet:

"The other name mentioned to me is that
of Dr. R. S. Tripathi. Last evening Pandit
Govind Malaviya also came to see me".

He steps in whenever there is trouble in the
University and whenever there it vacancy.

"and asked me whether I was against him
and he said that he hopes uo receive
considerable support from the members of
this body. The name of Justice B. Mullick,
the retired Chief Justice of Allahabad High
Court, has also been mentioned to me.

I have stated myself that at least three
persons should be chosen as panel and it is
now open to the House to suggest
individual names.

If a large number of names are
suggested, the ballot will have to be
adopted."

"The Executive Council decided that the
names of four persons should be sent to the
Visitor. The following names were
proposed:".

An hon. Member mentioned the number of
votes, but it is not contained in the official
proceedings of the Executive Council. I do not
know where-from the hon. Member got his,
information. He seems to have more,
information than I.

SHrRI BHUPESH GUPTA: This, resolution
which .

MR. DEPUTY CHAIRMAN: Order, order.
Let him go on.

Dr. K. L. SHRIMALI: I am reading from
the proceedings of the Executive Committee.

"The following names were proposed:

Shri M. C. Bijawat,

Shri Gurmukh Nihal Singh,
Dr. R. S. Tripathi,

Pandit Govind Malaviya,

Dr. P. Parija,

Shri V. S. Jha, and

The hon. Justice B. Mullick.

"Votes were taken by ballot and the
following four persons s««ured the largest
number of votes:

Shri M. C. Bijawat Dr. R.
S. Tripathi
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Shri Gurmukh Nihal Singh

Shri V. S. Jha."

There is no mention of the ...

SHrRI BHUPESH GUPTA:
fourth.

He was the

MR. DEPUTY CHAIRMAN: Order, order.

Dr. K. L. SHRIMALI: The Visitor has got
unfettered power in the selection of the Vice-
Chancellor out of the panel of names
suggested to him. The Constitution has given
him full powers.

SHRIT. PANDE: On a

MR. DEPUTY CHAIRMAN: Order, order.
Please sit down, Mr. Pande, let him finish.

SHRI T. PANDE: We want the number of
votes given.

Dr. K. L. SHRIMALIL: Will the hon.
Member tell me where he got the number?
Here in the proceedings of the Executive
Council no number is given. It is for him to
tell me where-from he got his information.

Suri BHUPESH GUPTA: But the .

MR. DEPUTY CHAIRMAN: Order, order.

Dr. K. L. SHRIMALI: Wherever he got it
from it is not in this. It is not contained in the
official proceedings of the Council.

SHRI BHUPESH GUPTA: He came fourth.

SHRI B. B. SHARMA: We want to know
the number of votes obtained.

Dr. K. L. SHRIMALI: It does not give the
individual votes.

SHRI B. B. SHARMA: There has been
voting, I think?
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MR. DEPUTY CHAIRMAN: Order, order.
No disturbance, please.

DRr. K. L. SHRIMATI: Sir, there are one or
two other points which I would like to touch.
It is not my intention to enter into any further
controversy, for already we have had a lot of
controversy about this matter. But [ must state
the facts as they are. Let the House give me
permission to place the facts as they appear to
me.

AN HoN. MEMBER: And as you know
them.

DRr. K. L. SHRIMATI: Yes, and as I know
them, because I cannot concoct things as they
have been concocted in the pamphlets that
were distributed here.

Some hon. Member had suggested
that there was no need in the new
Bill to have a court. Sir, our attitude
in this matter  has been
that we should not disturb
the  academic  bodies as  they exist
in the University. The Mudaliar Committee
suggested  that  drastic changes should be
made and the whole thing should be

suspended. But we said that is not necessary.
Let us keep these bodies as they  are, the
Court, the Executive Council and the Selection
Committees and others. What Government did
was to eliminate the electioneering element
from these bodies, and to nominate the
bodies for an interim period. There is  no
other alternative, with all  these things
happening in the ~ University. Hon. Members
have seen not only what one Vice-
Chancellor has to say, but what several
Vice-Chancellors have to say. With the kind
of things happening in the University, Govern-
ment had no other alternative than to
nominate the members to the Executive
Council and the

SHRI T. PANDE: May I

MR. DEPUTY CHAIRMAN:
Mr. Pande,

Suri T. PANDE: May I with your j
permission .

No, no,
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MR. DEPUTY CHAIRMAN: You cannot
speak when the hon. Minister is on his legs.
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DRr. K. L. SHRIMALI: The hon. Member is
raising questions which have no relevancy to
the points that I am dealing with.

As 1 said, under the present circumstances,
there was no other alternative than to
nominate people to the Court and to the
Executive Council and we have selected
people of the highest integrity and character,
people who have rendered great public service
to the community and to the country, for this
Executive Council. It is after great care and
careful election and deliberation that we have
nominated these persons on the Executive
Council. After all, the heavens have not fallen
down. The Court is given certain functions. I
do not want to disturb the Court, because I
think it would be a sad day when public men
are not associated with our universities. There
is something fundamental involved in these
natters. Even though they are nominated, they
must be associated with the University. It
would be a very ad dav if the University were
to be run by an administrator. People here
want to maintain the autonomy of universities.
People want to preserve the academic life of
the University

and they are here criticising the Government
for having kept the Court as it is. Members
have been nominated, but we have not
scrapped the Court because it has certain
important functions in the University's life.
Those who are connected with the University
are fully aware that public men should be
associated with the Court so that they can give
their advice from time to time. And therefore,
it was necessary to keep the Court and to
nominate the members. After all. this is an
interim measure. The heavens have not fallen
down. We have selected the best men availa-
ble in the country. Why are people so
disturbed and worried about this matter, I
cannot understand. After all, this is a short-
term measure and we are proposing to bring in
a comprehensive measure when people will
have full opportunity to discuss these things
more fully. An emergency had arisen

SHRID. P. SINGH: How long will it taker

Dr. K. L. SHRIMALI: I am coming to that
also. Well, Sir, another proposal was made,
and I think it was made by my hon. friend
Shri Mahesh Saran. and he suggested that the
present Vice-Chancellor should have nothing
to do with the Executive Committee, a most
fantastic suggestion that I can think of.

SHRI MAHESH SARAN (Bihar): Not this
Vice-Chancellor.

Dr. K. L. SHRIMALI: How can any
university run without a Vice-Chancellor? It is
something which I cannot understand. If the
Vice-Chancellor has lost confidence, the Vice-
Chancellor must go, but the university cannot
run without a Vice-Chancellor and the
Executive Committee cannot function without
a Vice-Chancellor. This is the basic principle
of university administration which I think we
should understand.

SHRI MAHESH SARAN: Not thk Vice-
Chancellor.
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Dr. K. L. SHRIMALI: That is a different
matter. Now objections were raised by hon.
Members why he was present at the Enquiry
Committee. Well, Sir, I would like to say that
the old  Executive  Council  where
representatives of some of these so-called
groups were also present passed a resolution at
its meeting held on 27th July, 1957 to the
effect that the Vice-Chancellor will represent
the University at the enquiry instituted by the
Visitor. This was the resolution passed by the
old Executive Council, as required under the
Act itself, and therefore the Vice-Chancellor
was present according to this provision. Sir, he
had not lost confidence at that time; he lost the
confidence of these people only after the
Report was out. What has happened in the
interval? Let us examine the whole situation.
This Executive Council, the old one, "was a
duly constituted Council and it had passed this
resolution that the Vice-Chancellor should be
present at the Enquiry Committee. As soon as
the Enquiry Committee Report was published
the Vice-Chancellor lost all their confidence.
Well, we can understand the reasons why this
has happened.

SHrRi H. N. KUNZRU: Even in the
Allahabad University the Vice-Chancellor was
associated with the Enquiry Committee while
the enquiry was going on.

SHRI MAHESH SARAN:
cumstances were different.

The cir-

SHRI H. N. KUNZRU: Circumstances were
different but the circumstances that you are
thinking of don't exist.

Dr. K. L. SHRIMALI: Well, Sir, I would
not like to enter into further controversy about
these matters. What is happening in the
Banaras Hindu University is only a symptom
of the greater and more deep seated disease in
our academic life and in our universities. At
present there is great unrest and confusion in
the minds of young people who study in the
universities. The present instabi-
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lity, confusion, and sense of futility are
largely the result of undesirable influences
exercised by unscrupulous groups and
individuals on the student population. 1 do
not blame the student community.
They are as good anywhere in the
country; I think it is a failure of leadership,
and we don't realise what great harm we are
doing to the future generation by exploiting
them for selfish  political purposes.  Sir,
these influences have to be rooted out from
our universities so that the students might be
able to pursue knowledge and seek truth and
work in an academic atmosphere. If this
does not happen, the younger generation in
our seats of learning will drift into
indiscipline and futility. Such a drift threatens
serious consequences to the health of our
society. We cannot afford to wait in indecision
and apathy in this matter; we  have to act
swiftly, wisely and purposefully. Sir, we
are dealing with the future welfare of the
youth of the country and I would like to
appeal to the House again and the members of
the various political groups. Letus, in the
interest of the future generation, rise
above party politics and party affiliations and
help the future generation by making them fit
to serve our society.  All parties and sections
must unite to eradicate the evil influence
which poisons the atmosphere of our
universities. I hope this Bill will find ready
response among all sections of this House and
among all groups and parties in the country.
This Bill is merely a step towards establishing
better conditions and higher standards in our
universities and making them truly academic
bodies of which the nation can be proud.
Well, Sir, I have done.

There is one more point about which I must
explain. It will be my earnest endeavour to
bring forward the comprehensive measure as
quickly as possible, but I would also like to
tell the House that the Mudaliar Committee
have made certain recommendations which
entail certain consultations. The U. P.
Government will have to be consulted. I must
also
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University Grants Commission.
vitally concerned.

They are

SHRI P. N. SAPRU: Other Governments
too.

Dr. K. L. SHRIMALI: I have also to
consult the academic bodies of the University,
and all this process will take some time, but |
will assure the House that I am most anxious
that normal conditions should be restored in
the University as quickly as possible. I have
great respect for university autonomy. I would
myself feel unhappy if this situation is
prolonged for a long period, but at the same
time we must understand that university
autonomy also means certain  social
responsibilities. We must understand the
nature of university autonomy. If we allow
that anything may happen* inside the campus
and inside the University, nobody can touch
them from outside, that is not what We
understand by  university  autonomy.
University autonomy, as my friend Mr. Sapru
rightly pointed, out, always means greater
social responsibility, and I would like to warn
here the various teachers and groups who are
functioning to-day in the University that
unless they show & greater sense of social
responsibility, unless they understand that they
have; a responsibility towards their students
and towards the society, I am afraid we shall
soon lose whatever autonomy we have inside
the universities.

Thank you.
MR. DEPUTY CHAIRMAN: The question
is:

"That the Bill further to amend the
Banaras Hindu University Act, 1915, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now
take up clause by clause consideration of the
Bill.

There are no amendments to clauses 2 to 6.
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Clauses 2 to 6 were added to the Bill.

Clause 7—Amendment oj Statutes

MR. DEPUTY CHAIRMAN: There are
four amendments—two are in the name of
Shri Avinashilingam Chettiar. He is not here.
You move yours, Dr. Gour.

Dr.R. B. GOUR: I move:

2. "That at page 3, after
the following proviso be
namely: —

line 27,
inserted,

'Provided that no officer or member of
the staff who had been a member of the
Court on the 14th June, 1958, shall be
renominated during the operation of this-
Act."

3. "That at page 3, after line 37,
the following proviso be inserted,
namely: —

'Provided that no officer of the
University or member of the staff who
had been serving on the Executive
Council on the 14th June, 1958, shall be
renominated to the Council during the
operation of this Act.""

(The amendments also stood in the name
of Shri V. Prasad Rao.)

MR. DEPUTY CHAIRMAN: The clause
and the amendments are before the House.

DRr. R. B. GOUR: Sir, I am not going into
other things and I shall confine my remarks to
these particular amendments. As regards other
things at the third reading stage I may have to
say something. Sir, I would beg of the hon.
Minister to consider this question, these two
amendments Nos. 2 and 3 are very important
in the sense that you have said that the
Executive Council is a new Executive
Council, the instrument of your new approach
to reform the University and it is going to
have the main responsibility in do-
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ing the new job that you have taken
in your hands. Let me also remind
the hon. Minister that he has accept
ed a lot of responsibility directly or
indirectly by accepting the proposal
of nomination to all these bodies, the
Court as well as the Executive Coun
cil. Therefore what is the wrong in
accepting my amendment that those
gentlemen of the staff or the officers
of the University who were members
of the Executive Council on the day
you promulgated your Ordinance will
not be renominated for the period
you want this Act to be in operation
because it is this Executive Council
which is going to present a prima
facie case to the Solicitor-General.
It is this Executive Council that is
going to take the final decision after
the case has come back from the re
viewing Committee and it is this Exe
cutive Council that is going to be the
main vehicle, the main instrument of]
your new approach, the new responsi
bility and the new reforms that you
want to bring about in the Banaras
Hindu  University. 1  therefore, feel,
- and very strongly feel, that

my amendment should be accepted
by the hon. Minister in the very interest which
he has in view.

Dr. K. L. SHRIMALI: Sir, I am not
accepting this amendment for the simple
reason that the argument which has been
advanced by my hon. friend does not convince
me. Now, the Bill, as it is, has made all the
necessary safeguards. Those people who were
in the old Executive Committee would not
influence the decisions in any way. Take for
example the Vice-Chancellor himself. He was
a member of the old Executive Committee. He
will again sit in the new Executive Council.
What will happen? Suppose a complaint comes
to the Executive Council—it is a very unhappy
thing—about the Vice-Chancellor. Then the
Executive Council will not discuss that matter.
They will just pass on all the papers to the
Solicitor-General and the Solicitor-General if
he is satisfied that there is a prima facie case
he would then send the thing to the Reviewing
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Committee and when the Reviewing
Committee is convinced that there is a case
against the Vice-Chancellor, then he will not
sit in the Executive Council when the case is
being considered. These safeguards have been
made in the Bill.

DrR. W. S. BARLINGAY (Bombay): Is
'Vice-Chancellor' included in the definition of
'Members of the Executive Committee'?

Dr. K. L. SHRIMALI: Yes; naturally he is
the Chairman of the Executive Committee.

¢Amendment No. 2 was, by leave,

withdrawn.
MR. DEPUTY CHAIRMAN: The question
is:

3. "That at page 3, after line 37, the
following proviso be inserted, namely: —

'Provided that no officer of the
University or member of the staff who
had been serving on the Executive
Council on the 14th June, 1958, shall be
renominated to the Council during the
operation of this Act."

The motion was negatived.

MRr. DEPUTY CHAIRMAN: The

question is:

"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the BUIL

Clauses 8 and 9 were added to the Bill.

Clause 1—Short title

Dr.R. B. GOUR: Sir, I move:

7.
be

"That at page 1, the existing clause

1 renumbered as sub-

*For text of amendment, vide col. 2942
supra.
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clause (1) thereof, and after the sub-clause
as so renumbered, the following be
inserted, namely: —

'(2) This Act shall cease to remain in
force at the end of six months from the
date of its commencement.""

1. "That at page 1, lines 3-4, for the
brackets and word '(Amendment) the
brackets and  words '(Temporary
Amendment)' be substituted."

(The amendments also stood in the name oj
Shri V. Prasad Rao.)

MRr. DEPUTY CHAIRMAN: Mr.
Avinashilingam Chettiar is not here.

The clause and the amendments are before
the House.

Dr. R. B. GOUR: Sir, I was rather tempted
to accept .the amendment of Shri
Avinashilingam Chettiar if he had moved it. I
did not know he would be absent; otherwise I
would have asked someone from my party to
just send a note to add my name to it, but I did
not know this was going to happen.
Nevertheless, 1 would request the hon.
Minister to let me know when he is going to
bring the other Bill since he is very emphatic
about the fact that very soon he is going to
bring forward a comprehensive Bill. Prof.
Wadia has explicitly said that he does not
want this for more than a year. He said six
months or if that is not practicable

PROF. A. R. WADIA: I am not a Member of
the Government; it was only my personal
view.

DRr. R. B. GOUR: You are a member ' of
the House and you can vote for my
amendment because you are not bound since
you are a nominated Member. Sir, I would
like to make a test of this to see whether this
amendment is accepted or not.

(Amendment) BtU, 19582946.

Dr. K. L. SHRIMALI: I have already
explained to the House that certain
consultations will have to take place between
the various bodies and the Governments which
are connected with the University. 1 have
already given an assurance that it will be my
earnest endeavour to' bring forward this
comprehensive measure as quickly as possible
and I think after this assurance the hon.
Member should withdraw the amendment
rather than press it to a vote.

Dr. R. B. GOUR: He can give us-an idea at
least. We are not going to catch him by the
throat.

DRr. K. L. SHRIMALI: The Prime Minister
himself .
MR. DEPUTY CHAIRMAN: How can he

commit himself?

Dr. K. L. SHRIMALIL: I can't commit
myself to any date; I shall be very happy if it
can be brought forward even before one year,
but I cannot give a firm date right now.

*Amendments No. 7 and 1 were, by leave,
withdrawn.

MR. DEPUTY CHAIRMAN: The question
is:

"That clause 1 stand part of the Bill."
The motion was adopted.
Clause 1 was added to the Bill.

The enacting formula and the title were
added to the Bill.

Dr. K. L. SHRIMALI: Sir, I beg; to move:
"That the Bill be passed."

Sir, I would just say one or two words; 1
would not add anything more. The greater task
still lies ahead. We have parsed the legislation
but the problems which lie

*For texts of amendments,, vide cols. 2944-
45 supra.
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before us are of great magnitude and we will
need the co-operation of all the Members of
this House as well as of the public and I do
hope that after this debate, after the decision
has been taken by this House, normal
conditions will be restored in the University.
Things are pretty serious there. The Vice-
Chancellor was not allowed to enter the
campus. The Pro-Vice-Chancellor's house is
being picketed and the University life is
completely paralysed, and I would make an
appeal to the Members of this House to
exercise their personal influence. I know my
friend there has been to the University and he
knows what is happening and if only he would
exercise his personal influence he can set
matters right and I would request hon.
Members to make an earnest effort. This is not
a political matter; this is a matter which
concerns the vitality of the notion; this is a
matter which concerns the whole country, the
whole society and not any particular political
group. I would like the House to take this
measure in this spirit and try to help the Gov-
ernment in building up and rebuilding this
University and making it a real national
University of our country.

MR.
moved:

DEPUTY CHAIRMAN: Motion

"That the Bill be passed."

Dr. R. B. GOUR: I think, Sir, we can sit for
some time.

MRr. DEPUTY CHAIRMAN: For two or
three minutes. He has made an appeal to you.
Respond to him and be done with it.

Dr. R. B. GOUR: Responding to appeal
must also be accompanied with a certain
amount of words. Some uncharitable remarks
have been made about me by some speakers
in the first reading debate and therefore I
think it would be .

MR. DEPUTY CHAIRMAN: Yes; take five
minutes and be done with it.

(Amendment) Bill, 19582948

Dr. R. B. GOUR: Mr. Deputy Chairman,
Sir, well, I have heard with patience and with
a sufficient amount of coolness—I do not get
hot very frequently—the speeches of hon.
Members during the first reading stage and
also the sweet appeal of the hon. Minister of
Education just now. But I think

MR. DEPUTY CHAIRMAN: Now, yours
also must be a sweet speech

Dr. R. B. GOUR: But there is a

little salt in my speech. Now in his
reply to the first reading stage the
hon. Minister travelled from placing
the responsibility for indiscipline
among the students on the teachers—
which was done by the Mudaliar
Committee—to  pinning  the  responsi

bility on my party for the trouble that
is going on. 4

DRr. K. L. SHRIMALI: I do not think it was
so. Let us not accuse each other. I think all the
political parties are responsible for this state
of affairs that is prevailing in the University
today and all of us must share the
responsibility. I am not blaming any particular
group.

DRr. R. B. GOUR: I am very happy.

SHRI V. K. DHAGE: Therefore, much of
that thing has gone.

DRr. R. B. GOUR: That salt has gone. Now,
I must very seriously tell the hon. Minister
that we never for a moment disagreed with
him on two counts and I think on this matter
there is an element of unanimity in our House.
In spite of the fact that certain temper or heat
was generated because of certain remarks
which I have already said, two points of
agreement are there. One point of agreement is
that there was some trouble in the University;
and the other point of agreement is, let us
boldly tackle this University. Nobody has
brought the point, as it was brought in the
other House, that there is trouble in every
University, so why not simultaneously do it?
Let us begin and let us do this here. Now,
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two  points there is agreement. |
must tell him that he must have  been

warned sufficiently about the ~ whole debate.
I think that there are certain things which are
really responsible for certain tempers that
have arisen, for certain emotions that have
arisen, certain excitements that have  been
caused. I, therefore, feel that so far as
reforming the University is  concerned, in
any democratic method that he takes, with
proper care and consultation, he has our good
wishes for it. ~ After all we can only give our
good wishes from this side so far as we are
concerned in Parliament, because we are
not parties to the decision. At least we
were not parties to the Mudaliar Committee,
we were not parties to their findings, we were
not parties to the Ordinance, we were not

parties to the policy decisions that they had
taken and that are being taken. That
margin will have to be there always.  So, we
wish him every success in his approach to
reform the University. On that account let
there be no difference of opinion, let there be
no mincing of words, let there be no conflict.

Another good news he has given this
afternoon is that Dr. Udappais  coming
tomorrow  and consultations are going to

be there. Much of the difficulties are no more
existing after certain decisions that have
already been taken, after making him
permanent in Himachal Pradesh. 1,
therefore, again give all my good wishes to
the Government for  their success in
persuading  him to accept it in the
interest of the University and College.
Also, I think on behalf of the House
Dr. Shrimali  will be absolutely justified if he
tells him that here is Parliament, Rajya
Sabha, which wants that he should take it as a
matter of public interest, even though it may
cause him certain  difficulty and certain
inconvenience. Therefore, if tomorrow
evening that is possibly decided, [ am sure day

after tomorrow there will be peace in the
Banaras Hindu University so far as  the
Ayurvedic College is concerned.  As far as

the
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recognition side of it is concerned, I know it
will require time, inspection, everything. 1
think when this matter is being tackled at the
highest level between the Education
Ministry, Health Ministry and the Indian Medi-
cal Council, when they have waited for
twenty years for the recognition of the
A.B.M.S., another few months, another year
would not matter. But, nevertheless, I think we
have realised the fact that for the last twenty
years the boys are getting educated, getting their
degree, without any prospects in life.

Therefore, the anxiety is absolutely
genuine. Now, I have been categorically
asked by Dr. Kunzru and Prof. Wadia as to

why is it that I ~ had not a word of
condemnation for the tactics that the students of
the Ayurvedic college have adopted. Well, I
could put squarely the same question to him.
Why is it that he has not got a single word of
regret for the tactics that the present adminis-
tration of Banaras Hindu University has been

adopting for the last few years during
which they are in power? Therefore, I
openly tell him. Let you and 1 together

decide onthis. You condemn the trio, then
I disapprove of the tactics, and then let us
go together. There will be no problem.

SHRIV. K. DHAGE: Go where?

DRr. R. B. GOUR: To the students. But Dr.
Kunzru and Prof. Wadia are very cleverly
shielding the cause and raising the
consequences to a very high pitch
unnecessarily. Well, that is wrong. That is a
wrong approach. You may not be able to solve
it and, therefore, I beg of the hon. Minister not
to .o

MR. DEPUTY CHAIRMAN: He said the
University authorities have done everything to
satisfy the desire of the Ayurvedic college
students.

Dr.R. B. GOUR: I am sorry. Itis
not correct. For heaven's sake it is
not correct. In February they said
in three months it would be  done,

, and in August again the problem has
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arisen. Even now, I have to tell you that a
formal application from the University has
not come to the Indian Medical Council for
recognition. A formal application, according
to the rules, ought to go to them. I cannot
say, but for the last twenty years this has
been a problem. Let the formal application
go. It has to be viewed very seriously and |
read out to you from the minutes and the
decisions that were taken in the standing
committee of the academic council on the
demands of the Ayurvedic college students,
where it is said that a letter is being sent.

MB. DEPUTY CHAIRMAN: That will
do. He has promised to look into that.

DRr. R.vB. GOUR: Therefore, I do say that
here is a problem that has to be looked into.
Again I have my own doubts about these some
important people; well, now, at this stage there
is no use going into the details of the case. I
ask only one question now whether with the
present set of gentlemen who hold the reins of
administration, it will be possible to reform
the University. They may be very good men.
In fact, the Banaras Hindu University has had
to part with very good men, Dr. Radha-
krishnan, Amar Nath Jha, Dr. C. P.
Ramaswami Aiyar, Acharya Narendra Deva. 1
do not think the present i Vice-Chancellor is
more eminent than I all these gentlemen.
Without casting ' any aspersion at this stage,
let me ask you one simple question. Without
changing the administrative head of the
University today, do you think you will be
able to carry conviction to the students of the
Banaras University, the citizens of Banaras
and the people of U.P.? Let us see to this very
simple thing. Much water has flowed.
Therefore, in your own interest, in the
interests of the University, you have to take a
practical view of the thing and take a decision
on that. I have not got much to do with it, but
my own apprehension is that without doing
that there will be obstacles in your way.

60 RSD-7.
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SHRI SANTOSH KUMAR BASU: 1t is
rather unfortunate that Dr. Gour has
considered it necessary to condemn the new
Executive Council and those who have been
installed in power before

DRr. R. B. GOUR: Sorry, I have not done it.

SHRI SANTOSH KUMAR BASU: ....they
are given an opportunity of functioning.

DRr. R. B. GOUR: I have not done it.

SHRI SANTOSH KUMAR BASU: My friend
had another opportunity of condemning the
action of the students, . but he has not done so.
Now, the thing that we placed before the
students who came to meet us two weeks ago in
the University campus was this, let the
Executive Council function, without which
nothing whatsoever can be done by way of
removing their long-term grievances. That is
the first condition which has to be satisfied
before any forward move can be taken in the
matter of meeting their grievances. They
agreed, but what was the result? When the
Councillors, along with the Vice-Chancellor
who is an integral part of the Executive
Council, were intending to enter the campus to
hold their meeting, two thousand people were
collected and their entry was barred. The result
was that nothing whatsoever could be done.
The Executive Councillors were overwhelmed
with one supreme consideration as to how law
and order could be established, in order that
they might get into the campus and start
functioning. Therefore, these matters which my
friend has very legitimately referred to are
administrative matters which have got to be
dealt with in the usual course as laid down by
the rules and the Act, and for which the
Executive Councillors hav* got to meet, which
was effectively barred by the persons on whose
behalf my friend raised this plea. I would,
therefore, beg of him not to emphasize this
aspect of the matter SQ much but to join in a
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endeavour to persuade these young people
away from the path of unreason to the path of
reason, so that their real grievances can be met
for which every member of the Executive
Council is anxious and desirous to discharge
his function as early as possible and as
effectively as possible. I would beg of him
once again during this Third Reading stage to
respond to the earnest and sincere appeal
which has been addressed by the hon. Minister
and to join us all in trying to persuade these
misguided people back to the path of reason
so that their own best interests can be
effectively safeguarded by all concerned.

Surt H. N. KUNZRU: Mr. Deputy
Chairman, my hon. friend Dr. Gour said that
he did not condemn the students for the very
same reason for which Prof. Wadia and I did
not condemn the administration. I mean he
meant that h, would ask the students to give
up their present attitude only when the Vice-
Chancellor and all those connected with the
present administration were sent away. He
spoke first. He did not know what anybody
else was going to say. He condemned the
administration of the Banaras Hindu
University. He acknowledged that there was a
pressure group in the University, yet he would
not say one word against the students. I know
the reason, and I can tell him the reason in the
lobby.

AN HoN. MEMBER: Why not here?

SHRI H. N. KUNZRU: It is not necessary to|
go into it. The hon. Member has further said that
when eminent men like Dr. Radhakrishnan, Dr.
C. P. Ramaswami Aiyar and Acharya Narendra|
Deva left the University, why should not a man|
of lesser distinction be asked to leave it? Did the
fact that these people severed their connection
with the University improve the state of affairs
there? Was it for the good of the University that
they left it? Or has their , departure from the
University only

strengthened the wire-pullers there and made
them bold enough to bring the University to
this pass?

Dr. R. B. GOUR: According to you they
should go after the Reviewing Committee
condemns them.

SHRI H. N. KUNZRU: I do not mind his
disturbances. He can interrupt me as many
times as he likes because I can deal with him
effectively. He regards the dismissal of the
present administration as a very simple matter.
He is not so immature or so inexperienced as
not to realise the consequences of his
suggestion. I am sure he realises them. He
knows that if the Vice-Chancellor was
removed, no Vice-Chancellor in future will
ever find it easy to carry on the work of the
University. He said that the students would
never be satisfied unless the Vice-Chancellor
was removed. I have told you already, Sir,
what the students of the several colleges of the
Banaras Hindu University did in order to
express their disapproval of the conduct of the
students of the Ayurvedic College and the Law
College. I can give you one more instance of
the discipline and courage shown by the
students, the general body of students. Sir, a
short while ago there was a meeting of the
Standing Committee of the Academic Council.
It considered a request made by the students of
the Ayurvedic College and came to a decision
which was not satisfactory to them. When the
members came out, the students asked them
what the decision was, and then they
prevented the members of the Standing Com-
mittee from leaving the office where the
Committee had met.

SHRI SANTOSH KUMAR BASU: Until the
decision was changed in their favour.

SHRI H. N. KUNZRU: Yes, they said they
would allow these members to go home only
when the decision was changed in their
favour. The other students of the University
came to know of it, and I believe the students
of the Mining and Metallurgy
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(College, of the College of Agriculture, and
some other students went to fhe office
building in large numbers and asked these
people that they should leave the place.

Dr. R. B. GOUR: I am sorry, Sir,
unfortunately Dr. Kunzru is going into an
incident which will again create a big
controversy. I am sure that a .false rumour was
spread that the Principal was detained and
then those students came.

SHrl H. N. KUNZRU: My hon.
friend is always very sure of what
he says. That is what he has been

to'ld by interested people.

DRr. R. B. GOUR: In fact the leaders *of the
Action Committee were responsible for
dispersing the students.

SHrt H. N. KUNZRU: Not the Action
Committee. It was this large body of students
that made the Action Committee realise that it
could not continue to act in the improper
.manner in which it had already acted. And the
students did not merely belong to the
Engineering College. They belonged to the
other Colleges also. To say, therefore, that a
false rumour which was spread, that the
Principal of the Engineering Col'lege had been
detained by the Ayurvedic students, brought
the students of the Engineering College, to the
office building is absolutely incorrect. So far
as I remember, the Principal of the
Engineering College was there. But that does
not mean that the students of the Engineering
College came simply because their Principal
was not allowed to leave the office building by
the students of the Ayurvedic College.

Sir, in these circumstances there is no
justification for asking the Vice-Chancellor to
resign. If this is done, the consequences will
be serious, not merely to the Banaras Hindu
University but to every University in India. If
you want that indiscipline should prevail
everywhere, that a few unruly students should
be put in a position

(Amendment) Bill, 19582956

in every University to do what they like and to
compel the authorities to bow to them,
certainly ask the Vice-Chance'llor of the
Banaras Hindu University to go away. But if
you want the Universities to be temples of
learning, to be places where the students will
learn both to obey and to command, where
they will learn discipline and spend their time
in diligently acquiring that knowledge which
will fit them for any position of leadership that
they may occupy in future, then for heaven's
sake do not yield to this clamour against the
Vice-Chancellor. The Vice-Chancellor in the
difficult circumstances in which he was placed
has done extraordinarily well. He has shown
courage and efficiency in the discharge of his
duties. No action has been taken by him in any
important matter except with the concurrence
of the Executive Council, and I can say from
personal knowledge that he has never
withheld any important fact from the
Executive Council. Even when action had to
be taken against a Professor, all the facts were
placed before the Executive Council which
contained people who were against him. There
was a full discussion in the Executive Council
and it was only then that the Executive
Council decided to appoint a Committee of
Inquiry. Sir, the only fault of that Vice-
Chancellor is that he has stood up to those
who wanted to make his work impossible. The
real desire of those who are opposing the
Vice-Chancellor is to compel the Government
to drop the Reviewing Committee. If the
Government is prepared to do that, there will
be no outcry against the Vice-Chancellor or
against any other authority of the University.
But I am sure it is clear that the Government is
determined not to yield to this unreasonable
demand. It has made up its mind to utilise this
crisis to shape things in such a way as to
enable the Hindu University and all the other
universities in India to function with full
vigour and efficiency, so that the rising
generation may receive the training that will
fit them for the citizenship of the India of the
future.
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SHRI P. N. SAPRU: Mr. Deputy Chairman.
Sir, I desire to congratulate Dr. Shrimali on
piloting this measure successfully. The House
is entitled to say that much of the trouble that
nas arisen in regard to this Bill is due to the
sketchy character of the Mudaliar Committee's
Report. The House is entitled to expect
accuracy of statement and fullness of
treatment Jk-om eminent men who undertake
io serve on committees. Of course, broadly
speaking, the picture given in the Report, as I
said, is true. But there should be even no
minor inaccuracies in a report of this
importance. Unfortunately, the impression is
that the Report is of a slipshod character, not
expected of men of the eminence of
distinguished men who constituted the
Committee. It should have been of a
monumental character.

Having said this, I wou'id emphasise tnat
there should be no undue delay in bringing
forward a comprehensive measure. I am sure
there will not be any undue delay in this.

Reference has been made to the sex-life of
the students also. There must have been seme
evidence to that eirect. The sex-life of our
students is, generally speaking, good. I think it
compares very favourably with the sex-life of
students in other parts of the world. I think we
can take pride in the fact that our students
have a good and healthy outlook on sex.

I would also like to say that this House
should give an the support that it can to the
Vice-Chancellor. It would be a great tragedy
indeed if the Vice-Chancellor were to retire as
a result of this agitation and the work of other
universities would become very, very
difficult. The task of maintaining discipline in
the universities will become well-nigh impos-
sible. Our students have to be encouraged to
learn the art of self-restraint and self-restraint
alone can make them great.

(AmendmentBill, 1958 2958

Mr. Deputy Chairman, I would like to say
that 1 share the feelings of my friends of
Eastern U. P. in regard to things that have
been said about Eastern U.P. but I would not
attach too much importance to some stray
remarks here and there.

DR. SHRIMATI SEETA PARMA-NAND: Sir,
I would take only one minute. I would make a
request to-the hon. Members of the House that,
after all the discussion here, after getting a full
opportunity to put their views before the
House, they—particularly those from U.P.—
should now take the opportunity to go to the
University as a sort of Peace committee and
impress upon the students to forget the past
and take everything in a new spirit. I wou'id
also like to make a suggestion on the floor of
the House that the Vice-Chancellor should take
all the criticisms as a sort of suggestion and he
should take it as a challenge of those unruly
elements to-bring order in the University.

My request to the people in the Opposition
would be to stop using the student population
for whatever purpose it may be, as their future
may be .

Dr. R. B. GOUR: I am not going to accept
that the Communist Party is responsible for
this.

Dr. SHRIMATI SEETA PARMA-NAND: I
would like to say this to any other party also.
There is no-doubt that there are many parties
which have got their political offices in the
Campus. [ would like to say that judging from
the trend of the speeches in this House, the
Opposition also has joined in this move to the
Campus. After all, the students are of an
impressionable age. They would even like to go
to the Vice-Chancellor and shake hands with
him and say, "Let us forget the past in the
interests of the country" a.s was so nicely put by
Dr. Kunzru. Let us begin ai good era for the
country and this will be a good lesson for the
other univer-' sities, I hope Dr. Shrimali
will:
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appoint a small Committee and we wait for
the next comprehensive Bill in the proper
atmosphere.

Dr. K. L. SHRIMALI: Sir, I have nothing
more to add. I would only like to say that,
now that this House is passing this Bill, the
students and teachers will bow to the decision
of this House and accept this Bill. I would
also like to say that the future of our country
is at stake. The Banaras Hindu University is a
test for us. If we can put this University right,
this will have its effect on other universities of
our country. We must look at this as a
national problem and if this is not handled
properly, it will affect our whole national life.

Thank you.

Mr. DEPUTY CHAIRMAN: The question
is:

"That the Bill be passed."
The motion was adopted.

MRr. DEPUTY CHAIRMAN: The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned at
thirty-eight minutes past five of the
clock till eleven of the clock on
Friday, the 12tb September 1958.



